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guided by the observations of the Speaker
of the other House in this particalar
matter. As has been pointed out by Mr.
Sapru, the law does not prohibit the dis-
cussion of the Financial Statement in this
House before it is discussed in the other
House . . .

Budget

MRr. CHAIRMAN: Mr. Mukut Behari
Lal, I have understood the point.

Pror. M. B. LAL: . . . and the cus-
tom supports that particular stand of ours
and I therefore feel that as the Chairman
you should see that the rights of this
House are not encroached upon.

MRr. CHAIRMAN: Thank you. I would
now request Mr. Chagla to reply.

Surt M. C. CHAGLA: I just want to
say a word. The Constitution has clearly
demarcated the powers of the Lok Sabha
and the Rajya Sabha with regard to
financial matters. We know all that. But
all that T would appeal to this House is
that we should try and avoid any friction
or conflict with the other House, and I
have no doubt that the privileges and the
rights of this House are safe in the hands
of our Chairman, and our appeal to him
should be either to approach the Speaker
or to convene a conference or to bring
about, as was observed, some sort of a
liaison between the two Houses, so that
this question should not arise. The con-
stitutional position is quite clear. We
have every right to discuss the Financial
Statement as the Lok Sabha has under the
Constitution and there is no doubt what-
scever but, as I said, this is a parlia-
mentary system. The two Houses consti-
tute the Parliament and we should try
as far as possible to avoid any conflict or
friction. We know our rights; we know our
limitations but, as I said, our rights and
privileges are safe in the hands of our
Chairman.

MRr. CHAIRMAN: I am very happy at
the unanimity of opinion on the powers
of this House, and as Chairman I will do
everything to see that the right thing is
done.
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NOMINATION TO THE INDIAN
COUNCIL FOR CULTURAL RELA-
TIONS

MRr. CHAIRMAN: I have to inform
Members that 1 have nominated Shri A.
D. Mani to be a member of the general
assembly of the Indian Council for Cul-
tural Relations.

THE BUDGET (GENERAL), 1965-66—
continued

MRr. CHAIRMAN: Shri Nausher Ali.
You can speak sitting if you like.

[THE Deputy CHARRMAN in the Chair]

Suri SYED NAUSHER ALI (West
Bengal): Madam Deputy Chairman, I
wanted to speak on the President’s Address
but no time was available for me. Today
I am thankful to you for giving me a littls
time to speak. I do not know what time
will be allotted to me. Because I have
got to speak too slowly and also because
1 seldom speak, I hope you will allow me
a little more time than the usual vou
allow others on an occasion like this.

Now, Madam, after about seventeen
years of rule in the name of the Congress
the country has been brought to the verge
of ruin. India today is beset with diffi-
culties and baffling problems. To mention
only some of the problems I will begin
by saying that, first of all, we have got
defence, then integration, then food and
rising prices, then education, then
corruption, adulteration, unemployment,
and what not. We find daily demonstra-
tions and strikes going on, and firings also.
I am sorry, I forgot to mention one fact,
namely the problem of language.

Now, Madam, it is not possible for me.
within the short time allotted to me, even
to speak on one aspect of any one of these
problems. I have therefore decided to
confine myself to making a few remarks
on what is known as the defence problem.
Now what is this defence problem? We
find mass arrests of the Left Communists
as a step, it is said, towards the defence of
the country. I fail to understand how this
sould arise out of the defence problem.
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[Shri Syed Nausher Ali]

Now | have pone carefully througn .he i
statement of Mr Nanda [ have also gone
through the Press statement of Mr Jyot1 |
Basu dated the 22nd of February last It
appears to me that the statement by the
hon ths Home Minister 1s nothing out a
tissue of untruths and fabrications Now
even  ossuming the statement s .t 1S,
supplemented by his stubsequent statzment
i the other House that the Ieft Com- ]
munists used to get moaey from the Bank
of China and also from someg uther
embassies 1t does not wadrrant iny arrest
whatsoever, far less the arrests of .he Jeft
Communists They are said to be anti-
national, guiity of anti-national conduct 1
am afraid | cannot speah with emotion,
all the samz I must say, even assuming
that they held an adverse opinion, the
opinton by itself, 1s not an offence-—1t was
simply holding a different optmon If 1t
weie an offence  then there would have
been only onc party in this House So to
hold an opimion 1s not an offence It 18
the overt act, the actual antr-national acti
vity which 1s called an offence Now I do
not understand how an anti-national act:
vity can be secict If there had been any
anti-national activity, it 1s etther sccretly
done, or overtly done Now 1f 1t 1s overtly
done, then 1t 15 overt, 1t 1s known to every
body, and there can be no question of any
secrecy about 1t If 1t 1s secretly done, 1t
i~ the duty of the Government to expose
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the people who ate indulging 1n anti-
national activities But you cannot find a
single 1ota of evidence throughout this
statement which exposes these people of
any ant1 national activities I, therefore fail
to understand how on a document like
this there can be mass arrests or hardly
any arrest whatsoever There have been
demands, even from the Congress side, taat
they may be put on their tral If they
are guilty of anti national activities, they
might be put on trial I do not go o fir
I only say at least t1y and institute 1 case
against a person agamnst whom you have
got the strongest evidence, a test .asz. But
that will not be done. The Home Minis
ter will indulge 1n vague generalisations
He will not give a concrete fact I
wonder how 1n a democratic country this
can take place It 19 nothing but Fascsm |
‘1 have got the power” he seems o *hink '
and T will exercise 1t i this way and |
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do not want the public to be taken into my
confidence ” I say 1t 1s not the Left Com-
mumsts who indulge 1 anti-national acti-
vities it 1s the Government that 1
mdulging in anti-national activities, because,
what 1y dafter all an antinational activity?
It means an activity which jeopardises the
seeurity of the State  And what 15 a
State? It 1s not a paiticular government,
but 1t 15 the State When the security of
the State 1s jeopardised, then I can under-
stand action being taken But here 1 find
that the State 1s not jcopardised at all,
but 1t 1s the Congress Party that .s n
jeopardy  The real fact 15 that Look at
these Kerala elections What  has
happened? You call them antinauonal,
you call them conspirators, you call them
gutlty of treason But the people have
returned them 1n vast majorityv  In tact,
they form the biggest group in the Kerala
House You say ‘Well, I am not ging
to release them, because they indulge m
ant1 national activities ° So your :tlea of
anti national acttvity comes in conflict wath
the opinion of the people So I say 1t 15
vou who are jeopardising this demociacy
ft 15 not the Left Commumsts who are
jeopardising democracy here I can under-
stand the Home Mimmster if he had
imprisoned them long before He Jdid not
do that He did 1t just on the eve of this
Kerala election, after shilly-shallying for
a very long time whether the elections
should be held this time or whether they
should be postponed Then agamn theie
now the question of the Calcutta clections
coming up for the first ttme, I mean the
municipal elections, where for the frst
time you are having adult franchise and
1]l the leaders are taken into custody He
hoped that 1n Keiala the Communists
would be routed But it 15 not the Com
munists who are routed but it 1s the Con-
gress which 1s routed If even after that,
the Home Minister insists that he #ll not
release these people, then how am I to
characterise this Government? I can only
characterise this as a Fascast State nd
nothing short of that

What should I say now? There are s»
many things to be said  Now, 't 15 an
elementary principle of criminal jurtspru
dence that a man cannot be punished
twice tor the same offence Here while
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going through the statement of the Home
Mimster, 1 find that he has recounted
events that had taken place long before
long before 1959, I think Most of this
statement, excepting the last chapter, deals
with events before 1959 If that 1s so
then many of these people who have now
been taken into custody, had actually been
i custody under the Preventive Det:ntion
Act and they were released Now it
appears to me that the Preventive Deten-
non Act which was originally intended to
be a very temporary Act has become a
permanent Act, practically a permanent Act
on the statute book Not being satisfied
even with that, the Government now have
recourse to the Defence of India Act and
the Defence of India Rules The vasis of
the application of the Defence of India Act
and the Defence of India Rules is the
emergency This emergency was leclared
10 1962 when the Chinese entered 1nto our
territory The Chinese retreated, but even
now the emergency continues I say with
all the emphasis that I can command that
there s no emergency and no justification
whatsoever for continwng this emergency
1t 1s stated that the Chinese have simster
designs and that they are amassing vast
troops on our borders Whether they have
a design or not 15 a question of intention
We cannot pry into the munds of others
We can only infer facts from their acti
vities

Surt AKBAR ALI KHAN (Andbra
Pradesh) May I ask if according to che
hon Member there 1s no intention of any
aggression or any sinister motive on the
part of China?

Surt SYED NAUSHER ALI Let me
finish and you will hear everything. You
can criticise me in the normal parlia-
mentary way as much as you hike But I
have got the right to speak out my inind

SRl AKBAR ALI KHAN I wanted you
to explan

SHRI SYED NAUSHER ALI I um ex-
plamning, but don’t disturb me because I
am a sick man

SHR1 AKBAR ALI KHAN I am sorry,
1 never meant to disturb you

99 RSD RS—4
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Suri SYED NAUSHER ALI Now the
reason 1s stated to be that the Chinese
have amassed vast troops on the border
but may I ask, are we not amassing vast
troops there? You say, ‘We are amassing
for defence’. Similarly, they can also say
they are amassing for defence Now, the
point 1s, as pointed out by our late Prime
Minister once 1n this House, the dispute
with China 1s essentially a boundary dis
pute and I think 1t cannot be said that 1t
1s anything but a boundary dispute Now,
with regard to the boundary what 1s the
position? With regard to this boundary,
in the Ladakh area there 1s no McMahon
Line but before 1 go further I should like
to say that the boundary has never been
demarcated on the spot So far as Ladakh
1s concerned, there 1s practically no
boundary So far as the other sude 18
concerned, 1t 1s said that the McMahon
Line 1s there Even about this McMahon
Line—I have read all the White Papers
that have been supplied to us-—it appears
that 1n one place near Longju there 1s a
mistake, an obvious mustake with regard
to the latitude That may be a clencal
mustake or anything like that but apart
from that, thuis McMahon Line was an
mmaginary line, never demarcated on the
spot It 1s natural in such boundary dis-
putes—as we know everywhere—one side
says, ‘Our boundary is lhke this’ while
the other side says, ‘No, our boundary 1s
like this So in a boundary dispute this
quarrel 1s bound to be there Now if we
msist on this boundary line

Sur1 C D PANDE (Uttar Pradesh):
Madam, our respected friend 1s not 1n good
health, otherwise we would have distuibed
him at this stage when he says that the
McMahon Line was not demarcated. It
was not demarcated by pillars but it was
demarcated by certam definite landmarks,
that 1s, the watershed etc, if any water
comes this side 1t 1s ours, if 1t goes that
side 1t 1s thewrs Therefore to raise such
questions, particularly when he 1s not well,
1s very unfair to this House becausz we
cannot disturb him, at the same time we
cannot afford to let this statement go un
challenged

Suri M. RUTHNASWAMY (Madras):
You can reply to him m due course



3449

Surt SYED NAUSHER ALI: I say you
can criticise me as much as you like in
the normal parliamentary way.
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THe DEPUTY CHAIRMAN: He does
not want to be interrupted now. You can
refute his points later.

Sarr C. D. PANDE: 1 have spoken al-
ready. He is a senior Member and it is
not proper for him to utilize his illness
for such wild observations.

Suri SYED NAUSHER ALI: ia this
connection I did not want to go into de-
tails. I feel 1t will be wrong on my part
to go into details because to go into details
may sometimes be harmful to us. So I
do not like to go into details but as he is
raising it I am compelled to point out 1o
him the opinion of Mr. Twynham who
happened to be the Governor of Assam,
Have you read that? You look atit. You
call it a line? However, I do not want to
go into details but what I am going to sub-
mit in a nutshell is that it is essentially a
boundary dispute and we should not make
much of it. And what is the net effect of
it? My contention is simply this. China
is not our enemy. Our enemy is some-
where else. Our enemies are those people
who have consistently supported the
Kashmir issue against us; our enemies aig
those people who have declared Goa,
Daman and Diu to be a province of Portu-
gal. They are our enemies and it is well
known that they are Enemy No. 1 of
China. They have now  become very
friendly to us giving us all sorts of help
and promising all sorts of assistance but
assistance for what purpose? They are
giving assistance not because they are our
friends but because they are the enemies
of China. We should remember this fact.
I would only say one word. When the
Britishers came here, Rani Bhowani
stated—1I will quote a Bengali sentence and.
translate it:

“Khal kete kumir enona.”

It means, don't bring in crocodiles by cut-
ting channels. And the Britishers were
brought in, and T am afraid we are going
to do the same thing here also. I am afraid
that we are not acting in the best
interests of India. We have seen Vietnam.
Only the other day ten non-aligned nations
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met at Belgrade. They all wanted to say,
as far as I could remember, that the
U.S.A. was not acting properly but India
said, ‘No, China also is not acting pro-
perly’. Whether China is acting properly
or not, what business has the U.S.A. ot
to go there and President Johuson today
has made his position absolutely clear. 1
have seen in the Press today; he says that
wherever there is communism they will
try to check it and they will try to siop
it. I remember long long ago an Assis-
tant Secretary of State said, ‘Draw a
line from Karachi to Hongkong and we
will not allow the Chinese to come this
side. Whether the Chinese will come this
side or not, whether the communists will
come this side or not, it is a patent fact.
No communist country, as far as my
knowledge goes, has ever encroached on
another’s territory. (Interruptions) You
may laugh at it. That is all right. T am
giving my opinion. You may refute it;
you may do whatever you like you will do
it, ¥ know. I know that you are procecd-
ing in a line which if carried out to ths
full will produce the result that ihe battle
between communism and imperialism will
be fought on the land of India to the
ruin of India. That is the tragedy of the
whole thing. ‘

(General), 1965-66

Surt C. D. PANDE: Do you suggest
that we should not claim back Ladakh,
areas in Ladakh which are under the occu-
pation of Chinese?

SHrt SYED NAUSHER ALIL: I do not
in the least say that you do not claim
this.

THE DEPUTY CHAIRMAN: Mr.
Nausher Ali, your time is getting over.

Sart SYED NAUSHER ALI: My time
is getting over.

THE DEPUTY CHAIRMAN: You have
had half an hour.

Surt SYED NAUSHER ALL: I am

sorry. I want to conclude. I have .ot
completed, because I am speaking so
slowly.

SHer P. K. KUMARAN (Andhra Pra-
desh): The interruptions: should be taken
out from his time.
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Suri SYED NAUSHER ALL: However,
that is another matter, My own convic-
tion is this, I do not say for a moment
give up one inch of land of India.

Now, only one word with regard to the
Colombo proposals and 1 finish. Now, it
has become a question of prestige, prestige
on this side and prestige on that side.
Now, what was this Colombo proposal?
The Colombo proposal was nothing. 1t
was an attempt by some friendly countries,
friendly to both sides, to bring the two
together. They made certain proposals to
bring the two together. We ‘*hink that
what was intended to bring the two parties
together has now proved to be an obstruc
tion to bring the two together. The
Colombo proposal, in my opinion, and
as it had been expressed by some Mecm-
bers from the Congress side also, is not
sacrosanct. We should try our best to
meet together., We all know in the case
of individuals that misconception, suspicion
surrounds when one is a little away, but
when you come together most of these
things disappear. In my opinion, the dis-
pute between China and India is one of
suspicion and it is becoming more and
more as we remain aloof from each other.
We should try to come together and settle
the entire thing. Otherwise, I am afraid
it would be a prolonged thing, which. if
prolonged, will break India and China.

(Interruntion)

Tue DEPUTY CHAIRMAN: He does
not wish to be interrupted. Let him
finish. Mr. Vijayavargiya, you are having
your turn later on.

Surt SYED NAUSHER ALIL: I shall
finish because my time is over. 1 just say
this that it is better for us to come to-
gether, try to come together, without de-
pending entirely on the Colombo proposal
or this proposal or that proposal.

As regards the Defence of India Act.
now there is, in my opinion, no justifica-
tion whatsoever for the continuance of
the emergency and, therefore, the De-
fence of India Act should not apply. I
have to say many more things, but T have
got no time. Finding that the Preventive
Detention Act did not fulfil the purpose
of the Congress they have now taken
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recourse to the Defence of India Rules.
Now, what are these Defence of India
Rules? You are =fending India by put
ting people in jail whom the people are
electing them in a vast majority. I found
one statement by Mr. Nanda to 1he effect
that soon you will find that the Right
Communists will get strengthened and they
will get the majority. Well, I do not
know whether Mr. Nanda wants that the
communists should be Right. Right Com-
munists and Left Communists—what is
the distinction between the two? Com-
munpists are communists, I finish the
sentence by saying that I have known some
of these Left Communists. They are
patriots patriots par excellence, not like
the post-independence patriots that adorn
the Congress Benches today. I should go
further and say that some of them ure
the finest specimen of humanity always
trying to lift the down-trodden, sacrificing
everything for that. 1 find today 2ty
few people of that standard on the Con-
gress Benches. So, my request, my appeal
to the Congress people is not to jump up.
but to think dispassionately, carefully,
what we are going to do, what we should
do. whether we should have our enemies
round about us. Pakistan is our eaemy.
China is our enemy. Burma is our
enemy. Ceylon is our enemy and all these
people are enemies. Our external offairs
policy has succeeded to this extent.

Thank you, Madam, for allowing me
this time, but I should repeat once more
that it wil!l be in the best interests of Indin
to free these people immediately and to
allow them to form a Ministry in Kerala.
Otherwise, you are jeopardising demo-
cracy. 1 should repeat again, (ry to settle
this boundar¢ dispute without any pre-
condition, meet together, settle this’
difference, and you will be relieved com-
pletely of the burden of taxation. S()fne
body asked me whether T want to give
wp. ‘No’. Why should 1 give up an
inch of our land? T will never zive up an
inch.

Thank you, Madam.

Tue DEPUTY CHAIRMAN: Mr.
Khandubhai Desai. The House will rise at
1.30 p.M.
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SHRI KHANDUBHAI K. DESAI
(Gujarat) Madam Deputy Chairman, at

the outset, I would like to pay my hearty
compliments to the Finance Minister for
bringing before us his Budget statement
and financial proposals which are, m my
opmion, a welcome breah from the past
eight or ten years It has been made
possible for hum to do so because of the
pecultar  economic  situatton which de-
veloped particularly 1n the first three or
four years of the Plan, after heavy doses
of taxation, which we have gone thiongh
during the last four or five years Since
1951 52, we have entered the Plan period
In the last Budget of the Third Plan we
have seen that taxation which was about
Rs 350 crores at the beginning of planned
economy, has gone up In so many years
to about Rs 1,800 crores—taxa-

1 PM tion receipts only Out of this
the major burden has been borne

by the common man The excise duty
which was then about Rs 70 crores 1s
likely to be about Rs 850 crores next

vear, the coming financial year Certam
targets and physical achievements had been
laid down But unfortunately because of
the Chinese invasion and the nflationary
trend and i the Second Plan with the
Suez difficulties we have not been able
to achieve the physical targets result-
mg 1 more and more expenditute and
moie and more doses of new taxation
proposals which according to my calcula-
ttons work out to anywhere near the
average of Rs 55 crores every year ‘That
has been the position which must have
been before the Finance Ministers ecyes
and, as I said, for the first time in the
last ten or fifteen years he has siven us
a welcome break But that has ilso been
possible by a very ingenious imposition of
10 per cent mmport duty about a week
before the Budget That brings to the
Treasury about Rs 75 crores Anyway, I
do not quarrel because in the .ontext of
so many doses of annual taxation, coupled
with the latest one of Rs 75 crores, as 1
saild for the first time after independence
we have apparently no new taxation pro-
posals and some rehiefs here and there
thave been granted We welcome them
Particularly i the case of income tax

everybody from top to bottom has been
benefited
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This Budget apparently appears to have
been framed with a view to achieving two
or three main objectives firstly, to hold
the price line, secondly, to hold what 1s
called the capital market, and *hirdly, to
increase production both in the ndustrial
sector and 1n the  agricultural sector
Prima facie, as I said mn the begiamng,
1 welcome this Budget, but whetner these
three objectives in the last year of the
Third Plan will be achieved would have
to be judged 1n February 1966. We all
wish that the prognosis which the Finance
Minster has made would come true i the
national 1nterest

(General), 1965-66

I was looking at the statistics which
have been cogently given in the Economic
Survey, and 1 feel 1t 1s just time to look
into our past performance so as to project
the image for the future The first two
Five Year Plans gave us comparatively
satisfactory results The national income
has gone up by about 40 per cent lhe
per capita income has gone up by about
18 5 per cent It was good We expected
according to the planners that in the Thud
Five Year Plan the national income would
go up by about 25 per cent if not 30 per
cent But I am afraid that with the
stagnancy in agricultural productton—it hds
almost stagnated for the first three ars
and in the fourth year there will be
something more of this—we will hardly
be able to reach 7 per cent in the fourth
vear But the whole question was that
we targeted for a production of 100 million
tonnes of food We mght be happy if
we reach the figure of about 30 mallion
tonnes The result of stagnation for the
first three years and I may say cven for
the fourth year 1s to such an extent that
industrial production also has suffered
Whereas the cumulative growth was ex-
pected to be about 11 per cent, I .hmmk we
will hardly reach a cumulative growth of
about 8 per cent If 11 per cent cumu
lative growth has to be maintained in the
current plan, the production should have
been 12 per cent i the current year and
1n the next year 1t should have been 14 per
cent But that 1s not going to happen So,
taking all these factors into consideration,
whatever the Economic Survey places be-
fore us, whatever our Finance Minister has
placed before us, 1t 13 certain that with the
economic growth that has taken place during
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the Third Plan no further doses of taxation
are called for. That is one thing. Other-
wise they will upset the whole cconomy.
So, it is a wise step that he has taken.

Budget

Then again, as we see, after a series of
deficit Budgets, for the first time there is
a balanced Budget including the capital
expenditure. So he has ruled out deficit
financing for the coming year. But I may
suggest this: let him stick to his intentions
even if something goes wrong somewhere,
because the common man has suffered,
according to me, in carrying out the Plan,
considerable strain on account of the excise
duties which have been imposed and on
account of the price rise which has teken
place during the Plan period. Tuking
1951-52 as the basis 100, I calculated and
T find that the current year will give you
an increase in wholesale prices to the extent
of 152. So, straightway, in the planned
period. the prices have gone up by more
than half. The Second Five Year Plan
gave an increase in prices of about 25 per
cent; this year it might give, on the whole,
a total rise of about 27 per cent over
and above 25 per cent. [ think it is more
than enough. And what I think is that
any further strain on the prices will be
intolerable. And I am afraid that at this
stage to make an artificial attempt 1o bring
down the prices is also not good to a
larger extent, because that will upset the
whole economic structure. So, what would
have to be done, is important, The
Finance Minister has stated in his state-
ment that he would try his best to hold
the price line. Now, agriculture produc-
tion is, in my view, the real bottleneck and
the time has come now when vlans for
industrial production has to be stopped.
Let for some years to come the whole
concentration at the level of the Central
Government and the State Governments
be seriously devoted to increasing agri-
cultural production and the productivity
of the land. There, if T may, T would like
to place before the House one cardinal
human factor that has been utterly
neglected, that human factor is the land-
less labour. I think the House is no doubt
aware that the total landless labour in
this country is about 22-5 per cent of the
whole population and if you take the culti-
vating men-force, including, of course, the
tenants and the peasant proprietors, they—
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the landless labour—form nearly one-third
of the rural agricultural population, The
two agricultural enquiries which  huve
been conducted have presented o the
country certain realities of the facts which,
to say the least, are disquieting. The
income of these people is very low. The
corporate sector makes a lot of noise inr
both the Houses and in the Press. Tlhe
working class also, in whose service [ have
been working for the last 45 years, is quite
capable of making that noise in the com
ferences. And everybody wants incentive.
Of course, this House and the other House
substantially represent the peasantry which
forms 80 per cent of our population. So,.
we make ourselves felt. The agriculturists
require incentives for more production, in-
centives in the form of prices. The
corporate sector wants incentives in the
form of less taxes. The industrial
workers, the middle class people, the
teachers, everybody els also wants some-
thing, but the neglected class is not looked
after. This is the class which, as T said.
is a very potent force and is utilising
whatever you are making available to the
farmer, either in the form of credit or
manure or water or other facilities in the
Community Projects. Unless you get the
willing and the whole-hearted co-operation
of these neglected beings, who form one-
fourth of the population, how are you
going to increase productivity? Certain
incentives to them are also necessary. We
may go on talking but no results will
come out. This is something to which I
would draw the attention of the Planning
Commission as well as, if I may say so,
the Government as a whole. Will you

(Time bell rings)

please give me about two minutes?
tast point, and 1 will finish.

One

Tne DEPUTY CHAIRMAN: All right,
have it.

Surt KHANDUBHAI K. DESAI: Then
I would say something about the public
sector. The total national debt is Rs. 7,800
crores and with other liabilities included
it goes up to about Rs. 11,000 crores.
This means about 75 per cent of our
annual national income. About one-third
out of the sum of Rs. 7,800 crores is in-
vested in the Railways and about one-
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[Shri Khandubhai K. Desat. |
fourth i invested in the  public
-undertah:.gs like the steel plants, fertiliser
factories, machine tools, etc, Now, public
sector working is necessary for this country,
but :ts efficient working is also a dire
necessity.  The gestation period for most
of them. I think, has passed, still they are
aot able to make enough contributions to
the naticnal treasury.  Something is
wrong somewhere in their management.

AN Jion. MEMBER: They have start-
¢d doing this year.

Surt KHANDUBHAILI K UTULAL *ny-
way, we would like to look at it in 1966.
Now, two things have been set up. Last
year a Committee of both Houses on
Public Sector Undertakings was set up.
The Finance Minister has declared that
he will have something like a Public
Sector Bureau. I hope that these will
give us the results. My experience with
the public sector undertakings and their
working has been a little sad one, because
they have got the  worst of both the
sections, the burcaucratic section and the
private sector, instead of having the best
of both. T do not want to tiead on a deli-
cate ground but it is my duty as a public
man to place before Parliament that in
my view it is very unwise to draft civilians,
and retired clvilians, as the main persons
to manage these public sector undertakings.
It must be done in a businesslike way and
not in a bureaucratic way. It is being said
that some of the ex-Civil Service people
are doing very good work in some of the
private firms. They do it. But they are
not there to do work. They are there
substantially for public relations. And.
therefore, it is high time that a change in
the policy is made in the public manage-
ments, sooner the better.

KHAN (Andhra
to have the

Suri AKBAR ALI
Pradesh): We are going
Economic Service.

THe DEPUTY CHAIRMAN. You want
two minutes more?

Surt KHANDUBHAI K. DESAL: This
is my last point and I have done. I will
tahe another opportunity to speak The
Economic service has been constituted but
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that service is being mannzd Ly the old
groove people; I would hke to say that
1t is much better, however tauch yon ate
agamst the private enterprise—! o1 not
particslarly  enumoured of the mivats
enterprise—for the Economic  Service
young men to get traingd in some of the
private sector jondustries. That will give
them zood lessons in sractical work.

Sury SUDHIR GHOSH (West Bengal):
Where 15 the necessity to create another
bureaucracy. They are Government com-
panies and they can be run as companies.

Suri KHANDUBHAI K. DESAI: Just
a last word. I do not want the Govern-
ment to launch a programme of gigantic
concerns like the Hindustan Steel or the
Nationa) Fertilisers. Let all these uints be
made separate so that there vill be enough
competition  This race for wigantiium, 1n
my vicw, is going to bring Jdisaster to our
public sector undertakings. That iz ull
T had to say with repard to somec of the
salient features which 1 could make out
from the Economic Survey which I have
gone through.

Surt SUDHIR GHOSH: Madam Deputy
Chairman, since our good friend, Mr.
Nausher Ali, took such a long time . . .

THe DEPUTY CHAIRMAN: No, bhe
did not take a long time. He took what
was allotted to his party.

Suri KHANDUBHAI K. DES A}: Which
party?

Tue DEPUTY CHAIRMAN: Com-
munist Party.

Suri SUDHIR GHOSH: Anyhow. I shalt
have to be very quick. There are five
minutes left before 1-30.

Tue DEPUTY CHAIRMAN: You will
get fifteen minutes,

Surt SUDHIR GHOSH: In any case I
shall have to be very quick in demolishing
our good friend’s point of view about
China  and the friends of his Chincse
friends in this country.
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Madam Deputy Chairman, last Tuesday
our Prime Minister made an admirable
speech before this House. It was very
heartening to listen to the new note of
firmness in his survey of our internal
economic and organisational problems. But
I could not help feeling somewhat sad to
listen to his foreign policy statement, to
the inadequacy of the Prime Minister’s
remarks about the two grave crises which
are shaking the whole world taday, that
is, the crisis in Vietnam and South-East
Asia and the crisis in the United Nations.
1, therefore, wish to take this opportunity
during the Budget discussion to offer a few
very brief remarks on these two grave
crises and to offer, if 1 may venture to do
s0, a few words of friendly .dvice to our
Government.

Budget

It appears, Madam Deputy Chairman,
that our foreign policy advisers have not
pointed out to our Prime Minister that
statesmanship demands the acceptance of
responsibility for what is happening around
us in this world and  discharging that
responsibility to the extent of the nation’s
capacity. We cannot hecome a moral
force in the world merely by preaching
occasional sermons to the Americans or
to the Russians about what they should
do or should not do.

Of all the dangers that threaten India
today, nothing is more dangerous than the
dapger of Chinese military power. which
has shaken up the whole of South-East
Asia, Vietnam, Laos, Cambodia, 1hailand,
Burma and the whole of the northern
frootier of India—from N.EF.A. to
Ladakh-—and will do so more contidently
when, in a week or two, the Chinese mili-
tarists explode their second and much
bigger nuclear bomb.

The Government has made various pro-

nouncements, Madam, on the crisis in
South-East Asia. Our Foreign Minister
says that he wants a (eneva-lype con-
ference and a political settlement in
Vietnam. Last session when the House
considered the interpational situation I got
into some trouble with my friend, the
Foreign Minister, for saying a couple of
sentences about exploring the possibility of
a political settlement, between India and
China, of the grave conflict that is costing
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us nearly half of our annual budget in
military  preparation. Madam Deputy
Chairman, I am not a person who talks in
the air; I had a reason for mentioning it,
although T was not free to disclose the
details of what T was talking about, I
had po proof before me of the genuineness
of the Chinese desire for a political settle-
ment with us. But if responsible statesmen
of international standing claim, on the
strength of their direct talks with Chan-En-
lai and Mao-Tse-Tung, that the Chinese
Ieaders do want a peaceful political settle-
ment with us, then it becomes our duty,
Madam, to put that claim to the test.

T agree with our Foreign Minister that
the Chinese are unscrupulous and intrapsi-
gent and have frustrated all our attempts
and the attempts of the iriendly Colombo
Powers to bring about a political settfement
of our problem. What I do not understand
is the Foreign Minister’s charming belief
that the same unscrupulous and intransi-
gent Chinese will, by some miracle, cease
to be unscrupulous and intransigent, if
only the Americans will gather together a
Geneva-type Conference and the Chinese
will cheerfully participate in a political
settlement in Vietnam which will exclude
the power of Communist China from that
country. I am impressed to see the simpli-
city of our Foreign Minister’s thinking on
international affairs.

~Qur Prime Minister says that he wants
the Americans to get out of Vietnam and
he wants the sovereignty of the people of
Vietnam to assert itself. I am entirely in
agreement with the Prime Minister. 1
too want the Americans to get out of
Vietnam, but I want {0 know what
happens after the Americans get out? Is
it not necessary to cnsure that the power
of Communist China does not fill in the
vacuum left behind by the Americans?
Or have we already taken it for granted in
our minds that Vietnam anyhow is a part
of the Chinese sphere of influence and the
world had better let them take it, in the
same way as we acquiesced in the taking
over of Tibet by the Chinese Communists.
The withdrawal of the Chinese, Madam,
makes sense only if a large enough and
powerful enough United Nations peace-
keeping force replaces the Americans in
Vietnam. I would love to sec the
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Americans getting out of Vietnam and an
international force under the flag of the
U.N. move in—to stand guarantee that
the people of Vietnam shall have a chance
to breathe and they will have a chance to
exercise their own will and decide their
own future. I do not understand why
our Prime Minister does not go forward
and place before the world a positive
suggestion about an alternative to  the
American military presence in that part of
the world.

Budget

But the United Nations today is on the
way to its death on this very issue of the
United Nations peace-keeping force and
the refusal of two of its founding mem-
bers, France and Soviet Russia, to pay
their share of the cost of UN. peace-
keeping in the Congo, the Gaza strip and
elsewhere. The International Court said
that the payment of these dues was obli-
gatory on the part of the members of
the United Nations. We took the position
that it was not obligatory; a sovereign State
can decide whether it likes to pay or not.
We seem to imagine that the pronounce-
ment of that opinion was in {ull discharge
of our responsibility to the world organisa-
tion. The Canadians, the Dutch, the
Government of Finland and Sweden and
some others have voluntarily offered a
certain number of units of their armed
forces to the U.N. peace keeping army and
also to pay for their deployment. Nobody
asked them to make that offer. They have
done that voluntarily. Britain has offered
logistic support with transport aircraft,
signal units, ordnance supplies, ambulances,
etc. How is it that our Prime Minister does
not come forward with an offer that he
would be willing to set aside and main-
tain, say a brigade of Indian troops at our
own cost in India, ready to go to any
part of the world.

Surt GOPIKRISHNA VIJAIVARGIYA:
We have sent to Congo our army.

Surr SUDHIR GHOSH: That was asked
by the United Nations. T am talking about
whether this country can make an offer
like some other Members of the U.N., are
making offers, who have a sense of res-
ponsibility for keeping the U.N. alive.
Why do we have to wait till somebody
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tells us to do it? Surely we could have
offered in the same way as the small
countries have done, to set aside and main-
tain a brigade of our own troops, at our
own cost, ready to go out to any part of
the world, maybe to Vietnam, not to
fight anybody but to go there under the
flag of the UN. to save peace. Shall }
go on? It is already 1.30.

Tue DEPUTY CHAIRMAN: You can
finish or if you want jou can continue
fater.

Surni SUDHIR GHOSH: If the House
desires then I can finish.

Hon. MEMBERS: After lunch.

THE DEPUTY CHAIRMANW: Then the
House shall reassemble at 2.30 p.M.

The House, then, adjourned for
lunch at thirty-two minutes past
one of the clock.

—

The House reassembled after lunch at
half-past two of the clock, THe Vice-
CHAIRMAN (SHRI AKBAR ALl KHAN) in
the Chair.

Surt SUDHIR GHOSH: Sir, before the
funch break, 1 drew the attention of hon.
Members to how small countries like Fin-
fand, Sweden, Canada, Holland were trying
to make all the sacrifices they could possi-
bly make in order to save the U.N. and
I wondered why such a big country as ours
cannot offer to set aside and maintain at
our own cost, say a brigade of Indian
troops for the U.N. peace-keeping force,
ready to go anywhere in the world, even
to Vietnam if necessary, not to fight any-
body but to save peace, under the flag of
the U.N.

The British Prime Minister has appoint-
ed a Committee consisting of the best
brains of Britain including the ablest of
their M.Ps. and international lawyers of
the standing of Professor Jennings, Lord
Devlin, Lord Shawcross—to cudgel their
brains to work out ways of saving the
U.N. from its impending death—to woik
out proposals for submission to the Speciaf
U.N. Committee that has been set up. F
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Rhave not yet heard that anybody in the
Government of India 13 spending sleepless
pights to save the UN from its death

Budget

At present 49 per cent of the UN’s
annual budget 1s provided by only two
countries—the Super Powers, America and
Russia; 14 per cent. by Britain and France
and 37 per cent. by the rest of the whole
world put together, 60 per cent. of the
UN budget for technical assistance to
under-developed countries comes from only
one country, the U.S. Naturally those who
pay the piper try to call the tune. At
the Afro-Asian Conference in Algena, I
hope that the Prime Minister of India will
take the lead to rectify this imbalance m
the UN. Organisation and I hope that
the non-aligned countries will come for
ward with an announcement about what
sacrifice they are prepared to make to
save the U.N. and to build up a World
Security System—instead of beating the
dead horse of colonialism all over agamn
T hope the non aligned countries themselves
will come forward with an offer that they
are prepared to meet the cost of sending
a peace-keeping UN, force to Vietnam to
replace the American Armed forces, with-
out taking charity either from America
or Russia. The Super Powers——America
and Russia—are so big that they can hve
without the UN; to the smaller powers
the U.N. offers not only verbal dignity but
the only hope of an escape from nuclear
terror

As T have said, T would like to see the
Americans get out of Vietnam just as
much as our Foreign Minister would hke
it. But may I in this connection share
with hon Members a few lines from a
front page editorial on this subject in the
London socialist newspaper, the New
Statesman. 1t says:

“The Americans would gladly pull out
tomorrow if they could honestly
persuade themselves that this would be
the end of the story. But, of course, it
might merely be the beginning. Last
Friday, the Peking Government asserted,
in plain terms, that its next objective
was Thailand’s subvarsion. This ram-
shackle dictatorship is ripe for plunder;
it has an ill-used Chinese minority of
3 million; and now, according to Peking,
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1t has what is virtually a gpovernmentin-
exile, ready to invade Thailand once the
mulitary situation is favourable. With
the collapse of South Vietnam, Laos,
already half occupted by Communist
troops, would be speedily swallowed, and
the Ruritanian ‘peutralist’ Lingdom of
Cambodia snuffed out Thatland would
then be exposed along a thousand mules
of ndefensible ({rontier And after
Thailand? The Commuonists and their
allies could move mto Maliysia from
the north, to reinforce their assaults
from the South Worse still, Thailand's
fall would expose the far eostern flanks
of Burma and, beyond Burma, the
plains of India. The road to New Dethi
lies through Saigon”

If anybody imagines that there 1s exag-
geration 1n this assessment I venture to
share with him an Jassessment of another
kind, on another level, of a samnt and a
seer, Sr1 Aurobindo, whose mind functioned
on a plane higher than that of politics o1
diplomacy He was ashed a questton
when the Americans were faced with a
similar situation 1n 1950 1n Korea, by one
of his desciples and this 15 what he said.

“I do not know why vou want 4 line
of thought to be indicated to you for
your guidance in the atfarr of Korea
There the whole affair 1s as  plain as
‘pikestaff’. It is the first move in the
Communist plan of campaign to domi
nate and take possession first of these
Northern parts and then of South-Last
Asta as a preliminary to their manoeu-
vres with regard to the rest of the
continent—tn passing Tibet as a gate into
India. If they succeed, there is no
reason why domination of the world
should not follow oy steps unnl they
are ready to deal with America.

Truman seems to have understood the
situation if we can judge from his moves
in Korea, but 1t 1s to be seen whether
he 15 strong enough to carry the matter
through  The measures he has taken
are hkely to be incomplete and un-
successful, since they do not include any
actual miltary intervention except on
sea and in the air. One thing i cer-
tain, that is, if there is too much shilly-
shallying and if America gives up now
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her defence of Korea, she 1inay be dnven
to yield position after position until it is
too l2tc At one puint or another she
will have to stand and face the neces-
sity of diastic action even 1f 1t leads o

Wal

Mr Vice-Chairman, I think the people
country have a right to demand an
1 from us, .

Surlt C D PANDE- What prophctic
words of the great sage!

Surr SUDHIR GHOSH: those who
sit here in the Parliament as to what 1s
going to happen to this country when the
Chinese Communsts bare their teeth
again on the India-China frontier The
Defence Minister said in Parliament the
other day that something hike 16 divisions
of mechanised Chinese troojs are sttting
on our border and he particularly pomted
out the dangerous state of things in the
Chumbi Valley, just on top of the narrow
25 muiles wide strip that connects Assam-
NEFA-Nagaland with the rest of India
He also explained that while our land
forces—the  Himalayan  divisions-—had
made good progress. there 1s serious defi-
clency in airpower to give support to
these mountain divisions when the conflict
with China breaks out That is our muli-
tary position

e

Back in 1962 October, when our brave
soldiers suffered hunuliation and dis-
honour-—which the Indian army will pever
forget—thanks to politicians who took the
decision to send them to the Thagla Ridge,
against all canons of mulitary science—~day
after day we heard the shattering news of
how our supposedly impregnable strong-
holds crumbled one after the other at
Towang and Sela and Bomd:illa and ulti~
mately the Chinese Communist hoarders
came dor  fo the Brahmaputra Valley.
Then as you all know. very suddenly, to
the great surprise of the whole world, the
Chinese decided to turn bhack, Why did
they decide to turn back? Some people
think, some people claim that, faced with
this grave danger, our people 10se like
one man instead of destroying each other,
as we are dolng today in a senseless war
of languages, and the Chinese realised that
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they could not really mike much head-
way 1n India and therefore they decided to
turn back There are oithers who believe
that Bertrand Russell, the distinguished

philosopher . . .
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Tiur VICE-CHAIRMAN (SHRI AKBAR
ALt KHaN) You time is up, Mr. Ghosh.

Surt SUDHIR GHOSH Not yet, Sir.
I have ten minutes and 1 have not yet
reached ten munutes and | will take only
{wo mintites more

There are others who believe that Bert-
rand Russell, the distinguished philosopher,
sent a telegram to Mr. Chou En-ai
to point out that it was not mce to
worry a good man like Jawaharlal Nehru
and that therefore the Chinese decided to
go back  There are stull others who be
lieve that our good friend, Mr. Khrushchey
gave some good advice to Mr. Mao-Tse-

| Tung, with whom he had very affectionate

relations, and as a result of that good
advice the Chinese decided to go home
But 1t is not widely known that 1n those
darh days of India’s peril there was stand-
ing just outside Calcutta, near the mouth
of the Hooghly river, about a couple of
mules outside our territorial waters, one
of the largest and new=st aircraft carriers
of the United States navy, fitted with a
full complement of supersonic aircraft and
all the latest gadgets of destruction, suffi-
cient to pulverise an advancing Chinese
army, however large. One great power
knows how to give a signal to another
great power, and 1t is npot widely known
that a signal was given by ane side to the
other that, if they advanced any further,
they would be forcing the hands of the
President of the Umted States The
American aircraft carrier with 4l its
means of destruction was there, not on the
mitiative of the American President; it was
there at the request of Prime Minister
Nehru of 1India, who had asked for
American air protection, which was pro-
vided by President Kennedy. In the hour
of our danger, so proud a man as our
former Prime Minister, realised that, in the
last analysis, 1t was not a practical pro-
position to defend India from the military
might of Commumist China without using
the military might of the United States.
That was the background of the Prime
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Minister’s tamous remark that there was
going to ke no non-alignment where China
Wwos concerncd. .

Budget

Mizister of India, in those

our peril, wrote to all the

heads of Governments in the world and

he ashed for help. It is a fact of history,

-Chairman, that our Soviet friends

~ven acknowlzdge his letter vntil

wing July—July 1963. when they

came forward with some offer of military

nesistance, for reasons which had nothing
1 the Chinese threat to Indin.

1 conclude with this remark, Mr. Vice-
Chairman. 1 am absolutely certain about
the accuracy of the story T have told you.
But I am not suggesting that we. there
fore, forget our friendship with Soviet
Russia. I believe in the warmest kind
of friendship between Russia and India.
I fully appreciate  the  difficulty and
embarrassment of our Soviet friends where
Communist China is concerned. I have
merely pointed out the facts of life as
they are. T have drawn your attention to
what 1s going to happen again when the
ships are down.

In the world today, thare are furces
that are trying to reduce tensicn amongst
n tiops, and there are other forces, China,
Indonesia and their friends, which are
working ‘to create gareater and greater
tension. In this new division of forces
in the world the Russians and the
Americans are on the same side of the
fence; they are both desperately anxious
to avoid war. In these chanced circum-
stances India’s non-alignment requires re-
definition. I believe in non-alignment
where Soviet Russia is concerned. 1 do
not believe in non-alignmeat where Com-
munist China is concerned. The services
of non-aligned are not longer required as
a peace-maker between the Russians and
the Americans, betwzen the Communists
and the anti-Communists. India’s reul
contribution to world peace today is her
own survival.

Suri  MULKA GOVINDA REDDY
(Mysore): Mr. Vice-Chairman, Mr.
Nausher Ali's speech to the effect that
China has not committed aggiession against
India, and that China is not our enemy
number one c¢annot go unchallenged.
China has committed unprecedente.d aggres
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sion ugainst India though the latter tought
from the very beginining tor Chma's in-
‘usion or  admission  into the United
ti 2, But she has not kept up her

" honour that she gave to [adia.

is really mobilising its forces on
rthern borders, particularly on the

Firet side, and her ssconmd attack may
come about at any time, China is posing
a great danger fo the territorial integrity
of India and to the frzedoim and peace of
the world. China 15 stirring up trouble
all over the Asian region. {(China’s policy
1s one of expansionism and should be
resisted. China has violated our territorial
integrity and she was not even prepared
to accept the Colombo proposals in their
entirety althouzh a peacsrul settlement can
be brought about of the disputss that are
there between India and China. WNow to
meet the Chinese aggression we have got to
A1 preparations, both military and

aic, and also in the field of diplo-
macy we have to excrt our pressure to see
that China is isolated. It is not the com-
munist menace that we are facing with
regard to China. It is the expansionism
and totalitarianism of Chiny that wc sre
facing today. With the stirring up of
trouble in  South-East Asian countries,
particularly in Viet-Nam, it is now aiding
and abetting the confrontation of Indo-
nesia with Malaysia. We have time and
again declared that our sympathies are
with Malaysia and efforts should be made
to see that some peacefnl solution is
brought about between Malaysia and Indo-
nesia.  With regard to Vietnam the situa-
tion is very explosive and aly efforts
should be made to see that foreign forces
of all brands should be withdrawn from
Vietnam so that the people of Vietnam
may settle their disputes, if any, amongst
themselves, Mr. Vice-Chairman, there are
many Indians who have gone out of India
and settled down in {oreign countries. We
have seen how some of them in some
countries have been badly treated by the
people and the governments of those
countries. In Fiji where the population
of the people of Indian origin is more
than 51 per cent, racial troubles are
there between the Fijis and the people of
Indian origin. Every*hing should be done
to bring about racial harmony between
these two communities. Today Fiji is a
British colony and we have to take up the
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cause of Fiji in the United Nations and
see that it gains independence and every-
thing should be done on our part to bring
about racial harmony between both these
communities. 1 am glad the Finance
Minister has stated that nearly Rs. 46
crores are allotted for aiding under-
developed countries. 1 would urge upon
him that he should bestow niore thought
over the question of the Fiji Island which
is about 10,000 miles away from here and
we should aid some industries there and
also help in starting a university since they
do not have one there on that island. It
is unfortunate that where we have so
many Indians, or rather people of Indian
origin—and they are the predominant
portion in that territory—the strength of
the Indian Embassy there is so depleted
that even the library of the Indian Embassy
is closed for want of personnel It is
high time that India took more interest
particularly in countries like Fiji where
our Embassy should work properly so that
the relations, strained or otherwise, bet-
ween the two countries are strengthened.

Mr. Vice-Chairman, the other day the
Prime Minister made a statement with re-
gard to corruption charges against Minis-
ters in some of the States. In order to
meet the Chinese challenge we should have
a clean administration and an efficient
administration and the economic progress
of the people should be ensured. The
economic progress of the people can be
brought about if there is an honest
administration and if there is an efficient
administration. Corruption at all levels
shorld be put an end to. It is unfortunate
that the Cabinet Sub-Committee has taken
a very wrong decision with regard to the
cases of Orissa, Mysore and Bihar. If
we scan through that Report of the C.B.I.
which was placed on the Table of the
other House and also the recommenda-
tions of the Cabinet Sub-Committee. it
will be quite evident that a political
decision has been taken on this question.
The Cabinet SubCommittee’s finding is
that there is no pecuniary benefit either to
Patnaik and company or to Mr. Biren
Mitra. After all, it should be remembered
that according to the findings of the CBI
Report it is evident that crores of rupees
have gone to the benefit of the Patnaik
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concerns and Mr. Biren Mitra. 1 under-
stand that it was confirmed by the Finance
Minister that a special audit was conducted
into the affairs of the Orissa Agents and
the Patnaik Concerns with the Orissa
Government, and according to the report of
this special audit, neaily Rs. 2 crores have
gone to the benefit or to the pockets of
Mrs Biren Mitra and Mr. Patnuh and
his friends. So when there is such a fact
facing the Cabinet Sub-Committee and
when lakhs of rupees have gone to the
benefit of the two ex-Chief Ministers, it
is quite clear that they are not prepared to
see this question as a mnational question.
that they are not prepared to decide this
question in the interest of Orissa and the
people of Orissa hut only in the interest
of the party to which they all belong.
They have thrown to the winds the recom-
mendations of the Santhanam Commitice.
We know that the Santhanam Committee
was appointed and thit committee gave
us a report. Mr. Santhanam 15 not 1
member of the Opposition. Dut these are
some of the recommendations of that
Committee. 1 am quoting from the re-

port.

“There is a widespreal impression
that failure of integrity 1s not uncom-
mon among Ministers and that some
Ministers who have held office during
the last 16 years have enriched them-
selves illegitimately.”

And then they say:

“The general belief about failure of
integrity amongst Ministers is  as
damaging as actual failure.”

Further they have said

“We are convinced that ensuring abso
lute integrity on the part of Ministets
at the Centre and the States is an indis
pensable condition for the establishment
of a tradition of purity in public service.”

Therefore, they have made this very
salutary and important recommendation:

“Specific allegation of corruption on
the part of a Minister at the Centre or
a State should be promptly investigated
by an agency whose findings will com-
mand respect.”
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Here nobody will find that the recom-
mendations of the Cabinet Sub-Committee
will command respect and that very Cabi-
net Sub-Committee does not command
confidence and respect in view of the fact
that it has not acted m the interest of
the State concerned but only in the
interest of the party that is ruling in that
particular State. The Report further says:

“We recognise that irresponsible
allegations cannot be taken serious note
of. We therefore suggest that if a
formal allegation is made by any 10
members of Parliament or a Legislature
in writing addressed to the Prime Minis-
ter or the Chief Minister, through the
Speakers and Chairman, the Prime
Minister or Chief Minister should con-
sider himself obliged, by convention, to
refer the allegation for immediate investi-
gation by a Committee as has been
suggested later in this Section.”

The Report has suggested 1m a later portion
that the President should appoint a national
panel out of which a committee should be
appointed, as and when the occasicn arises
and that committee should contain at least
one member who is a Judge and that that
committee should go into these questions
and if there is a prima facie case made
out, then a commission of enguiry should
be appointed under the Commission of
Enquiry Act of 1952. Now, there is ample
evidence from the reports that have bcen
submitted by the C.B.I. and the findings of
the Cabinet Sub-Committee which go to
show that there is a prima facie case here
and therefore, a commission of enquiry
under the Commission of Enquiry Act,
1952, should have been appointed. [ de-
mand that such a comnission should be
appointed with regard vo Orissa and with
regard to Mysore. According to the very
statement of the Prime Minster that was
made the other day, about 30 MLAs be-
longing to the Opposition and 2.M.Ps. be-
longing to the Opposition, have made very
serious charges against the Ministers. [bey
are not frivolous ones but crores of rupees
are involved and the chatges are against
the Chief Minister and some of his col-
leagues. They presented a memorandum
to the President of India asking for a
judicial enquiry. Not only the Opposition
MLAs. and the Members of Parliament
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from Mysore have done this. But a
charge-sheet against the Mysore Ministry
has been made by 10 Congress MLAs. of
the State Congress. Now gbout 42 legis-
lators including 2 Members of Parliament
have made such serious charges against
the Ministry. But the Cabinet Sub-Com-
mittee has come out with a report saying
that the charges are found to be frivolous
and that there is no basis to make further
enquiry. The Cabinet Sub-Committee have
examined the replies of the Minister or
Ministers concerned, they say. When as
many as some 43 legislators, responsitle
legislators have made such serious allega-
tions against the Administration, it is the
bounden duty of the Government to sec
that a commission is appointed to go into
this question, and if the commission find
that the charges that were made against
the Mysore Ministry were {rivolous or
baseless. then we would have accepted our
guilt and pleaded that we should be ex-
cused and we would apologise to the Chief
Minister or the other Ministers against
whom we have made the charges. Rut
here the Sub-Committee does not go into
this question and they again take a politi-
cal decision.

(General), 1965-66
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Again in Bihar responsible legislators,
more than the requirad number suggested
by the Santhanam Committee, made
serious charges against the Ministry. Again
the same Sub-Committee has given its
findings saying that there is no truth in
the allegations and the Chief Minister or
other Ministers are glvan a clean chit.

After this very Sub-Committee has found
that the conduct of the former Chief
Ministers of Orissa was improper and un-
worthy of that high office, the great Con-
gress leader and a member of the Syndi-
cate, Mr. Atulya Ghosh, issues a clean chit
to Mr. Biren Mitra saying that he is free
from the allegations and that he has been
unnecessarily charged with misapproprin-
tion of funds and other corrupt practices.
Mr. Vice-Chairman, there is a widespread
rumour in the country that at the time of
choosing the successor, people who actively
supported Mr. Shastri to come to power
are treated very leniently and people who
supported his rival, Mr. Morarji Daesai,
are treated harshly. Whether this impres-
sion is correct or not . . .

L
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AN Hon MEMBER  Question

Sgmi MULKA GOVINDA REDDY
You ma} question 1t but from the iacts,
from the history of the last one year—
if you see it—it looks as though 1t 1s 2
cofrect  1mpression Not that we arc
pleading 1n support of the actions of Kairon
or of Bakshi1 Ghulim Mohammad of
Kashmur but 1t was known that (hey
opposed Mr Shastris election as Prime
Mimister and they supported Mr Morarijt
Desa1  What I want is, there should be
one standard and not two standards or
double standard, so that you treat one set
of people with ogne stick and another <t
of people with a golden stick There 15
no fatrness or justice .n this  1f we want
to builld a socialist State, 1 proZressive
State, a clean adminstiation 15 necessary
and in order to have clean administration
people against whom charges have been
made and found to bte corrupt should be
proceeded against It 1s no use sayrng that
they have given thewr own verdict and
that what they have done 15 sufficicat No,
the people do not have any confidence if
you begin to treat ‘h¢se questions from
your party pomnt of vizw  When once you
are in the saddle you should feel that you
are above the Party and you +hould woth
in the interests of the country 1n the
interests of the State  [herefoiz I de
mand that a Commission of Inquiry under
the Commusstons of Inquiry Act should be
appointed 1n the case of Ogissa, 1 the case
of Mysore and 1n the case of Bihar

Mr Vice Chairman 1 would now like to
refer to the language questton which has
agitated the minds of not only the South
but also of the North It was true that
we passed a legislation som: time back
that from 1965 Hindi should be the official
languare and Enghsh should continue to
be an assoctate langunge 1l 1975 when a
Parlramentary Commuttee wiil be appointed
to review the positton But unfotiunately
neither the Central Governmen. nor the
State Governments tyo\ tlis decision
seriously or made .ffotts to educate th.
people that Hindt will have to be learnt
and to provide facilities for people mn the
South, in  Assam and Bengal to leatn
Hindi Witbout making adequate prepara-
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tions, on the 26th January 1965 th.. was
imposed even though ther:s was a warning
that they should go slow Too much of
fanaticism in the impo.ttionr of Hindi on
unwitling people will have to be resisted
For 4 moment let nobody think *hat I am
opposed to Hindt Hindi 1s absolutely
necessary but we should go siow 1n imple
menting that Act which wc h v passed
We all read with horton what happened
m the South It was not as if the agutation
was started or engmneered by .he DMK
or Rajap It was a spontainecus peopie’s
upsurge We know that about three or
four years back a stmilar situation aiose
in Keraly and there was a popular upsurge
agaust Commuawt Mustiy af it
time it v s much more so m the South
on th  issue Feelings were roused and
the a tation was not engineered by any
politi. Jd party, it was a people « movement
again ¢ the mmposttien of Huhi  There
fore ¢ should treat this qusstion not 1n
a m .hematical way that Hindispeaking
people are the single majo: communtty m
India ind therefore  cverybodv hould
fearn that language 1 agiec that it s
gomng to help but it shoult be a very

L2

very »w process Mr Subramaniam and
Mr  ilagesan deserve our congratula-
tions 1f they had not rusignel ths wssue

would not have been faken so scriously
bv Central Coveinment and he
nattor 1 leadership, ind this 1ssue would
still  have  remained in the stiects  of
Muadr s or some otn r places  Theretore
they d serve our coneratulations and T am
giad that the central leadership has now
got 1ts 2yes opened and 15 now thinking of
mmplementing the ssurinces that w re
glven by the late Pi me Mimster Nohin
By th ir merely stating that they will stand
by the assurances given by Nehri . d that
Enghs,  wil  continue as a1 associite
languive as .ong as the non Hindi speak
mmg r ople want 1t will not satisfy the
people of the South ind other non Hindi
States T'he Constituazon  has given that
nght It s not legal or unconstitutioaal
as Dr Lohia and some others made ou*
the other day They said that Englisn
should not be used because i1t is unconst
tutional The Constitution has given th t
power to Parhament to pass a law enabling
English to be continued as an associate
language as long as we lile So Parha
ment 1s competent to pass a law enablirg
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the continued use of English as an associate
Ianguage as long as the non-Hindi-speaking
people want it. Unity should be upper-
most, integrity should be uppermost, and
whatever we do, we should not strike at
the unity of India or at the integrity of
India. So there should be some sort of
a compromise and wz should be in a
position to please the non-Hindi-speaking
people so that Hindi is not imposed
against their will. Hindi should be brought
in by persuasion and that way we should
be able to solve this question. [ am one
of those who feel that English is going to
help or benefit the people of India. It har
cemented and it has brought about unity.
English might have beea mtroduced by
foreigners for their own reasons, but it has
brought about unity and for the sake of a
narrow, nationalistic outlook we should not
forsake that great international language
which has opened the doors of knowledge
to the people of India. I, therefore plead
that we should go slow with regard to the
imposition of Hindi and we should stand by
the assurance that was given to us by the
late Prime Minister, by amending the
Official Languages Act and incorporating
those assurances.

I would also like to suggest in passing
that it would be better if we have a com-
mon terminology for all the fourteen
languages, particularly for scientific words,
technical words and legal words, so that it
will be easy to learn the language of the
other people. T would also like to add
that the Roman script should be introduced
for our Indian languages, so that it will
be easy for one language group to lcain
the language of the other group and we
have got to do it because the jptegrity und
unity of Indian are more precious to us
than even the languaze which we all speak.
Yes, by a slow process it is possible to
have Hindi as our link language. In
November/December I was in Fiji. I was
glad to find that 51 per cent of Indian

o are living there and who went there
as indentured labour have done well to
improve the economic conditions and wealth
of that place. They have learnt and they
have adopted Hindustani, not Hindi, as
some of our fanatics plead, as their mother
tongue and that is the link language that
they have. So also, it is not difficult for
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us to develop Hindi and ultimately we
will have it as our official fanguage or link
language. Meanwhile we should do every-
thing possible to see that the people in the
South do not feel that Hindi is being im-
posed on them as the language of the ruler
over the ruled. Feelings in the South are
very much roused.

(General), 1965-66

1 would also plead, in order to allay the
fears that they have, that one session of
Parliament, either the winter or autumn

session  should be held either in
Bangalore. . ..
Suri R. S. KHANDEKAR (Madhya

Pradesh): Why not the summer session?

SHrRi MULKA GOVINDA REDDY:
The summer session is the Budget session
and it would be difficult for the Govern-
ment of India to make proper arrange-
ments. I would also plead that one session
of Parliament should be held either in
Madras or Bangalore or Hyderabad, so
that people of the North, when they go
to the South,. . .

SHRT SUNDAR MANI PATEL (Orissa):
What about East and Weast?

Sumi MULKA GOVINDA REDDY:

. will also feel the difficulty of the
language when they go to that place. The
problem of National integrity will be solv-
ed and people will come closer together.

Thank you.

Surl K. V. RAGHUNATHA REDDY
(Andhra Pradesh): Mr. ViceChairman,
the present Budget marks the end of a
series of deficit Budgets during the last so
many years and the credit must go to the
Finance Minister, who, with all his in-
genuity in economic thinking and practical
commercial policies, has come forward
with a balanced Budget. At the same
time, we may have to remember that the
balance secured during this time is mainly
due to the increase in the PL 480 funds,
which went up from Rs. 11 crores last
year to Rs. 191 crores this year. This is
an unseen circumstance, accidental as it
is. This has certainly halped him to
balance the Budget. I wonder whether the
same circumstance and  situation would
obtain next year and I wish that the present
Finance Minister, with all his learning of
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economics, would be able to balance the
Budget next year even without Rs. 191
crores, which is available now from PL
480 funds.

In 1965-66, the Government proposes to
borrow Rs. 100 crores, out of which
Rs. 70 crores can be still characterised as
deficit financing. While we appreciate the
endeavour which has mainly guided the
Finance Minister to reduce deficit financing,
‘as far as possible, still there remains during
this year itself about Rs, 70 crores of
deficit  financing. 1 hope the Finance
Minister would look into it and exercise
his capacity to further reduce deficit
financing, at least by the next Budget :ime.

Budget

Rather strangely the criticism made on
the Finance Minister’s Budget proposals has
come from the corporate sector, though
not very much from the ordinary mass of
people. It is worth while to examine
whether there is any validity for this type
of reasoning and attagk from the corpo-
rate sector against the Budget proposals.
They say that the proposals made by the
Finance Minister are not enough to satisfy
the needs of the corporate sector. It is
worth while to examine how far this kind
of criticism is valid or not. For this pur-
pose you will have to bear in mind for a
moment what was exactly the picture in
1963-64, so that we may be able to com-
pare it with 1965-66. In the case of com-
panies earning 20 per cent profit of net
worth, in 1964-65 it came down to 45 per
cent taxation, as against 55 per cent taxa-
tion in 1963-64. In the case of companies
earning 40 per cent net worth, 1n 1964-65
it was 52 per cent as against 64 per cent
in 1963-64. In the case of non-priority
industries earning 20 per cent pet worth,
it was 50 per cent in 1964-65, as against 55
per cent in 1963-64. as against 55 per cent
in 1963-64. In the case of companies
earning 40 per cent net worth, it was 57
per cent in 1964-65 as against 64 per cent
in 1963-64. The picture that emerges
from 1963-64 is that there is a
gradual decrease in direct taxation in the
corporate sector from 1963-64 to 1964-65.
Not satisfied with that, the Finance Minis-
ver has given further inducements to the
corporate sector by way varios concessions
as enunciated by him in his Budget pro-
posals. And what are those concessions?
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Equitv shareholders in a large number of
industries will be granted tax credit certi-
ficates at certain prescribed rates which will
entitle the holder to reduce his tax lability
to the extent of the credit. This provision,
in effect, amounts to a ruaraanteed minimum
dividend to be given out of the public
exchequer to shareholders of  private
industries.

(General), 1965-66

The next concession 18 on the tax of
bonus shares. A reduction of ten per
cent on the face value of bonus shares
will be allowed. The maximum tax levi-
able on these shares is 15 per cent of the
gains in the case of individuals and 12}
per cent of the gains in the case of com-
panies. In case of liquidation of a com-
pany, any amount received by a
shareholder on a bonus share is not liable
to tax.

Then, the development rebate has been
raised from 20 to 25 per cent.  Then,
capital gains tax exemption is given up to
certain limits. When all these f{acilities
have been provided for the corporate
sector, it is surprising that the corporate
sector is still not satisfied with the gains
they have got in terms of taxation. They
come forward still and make a complaint
against the Finance Minister that he was
not kind to them. It would be a prepos-
terous allegation if we are to be told that
the Finance Minister has not taken into
consideration the needs of the corporate
sector and provided fully for bencfits zo
as to induce them to invest further.

I hope the corporate sector will appre-
ciate the efforts taken by the Finance
Minister in this direction and see the light
of the day. Mr. Vice-Chairman, there is
one proposition which has to be still
understood, ©Of course the corporate
sector has completelv understood it. Being a
very learned man, 1 would like the
Finance Minister to cnlighten us on this
aspect of the matter. In spite of the fact
that the direct taxes are levied as capital
gains tax or surtax or income-tax, in cer-
tain aspects of consumer goods or in
certain aspects of industries there exists an
unqualified monopoly, and in such con-
ditions of monopoly with an inelastic
market in spite of the fact that we term #
as a direct tax it is shiftable as in the
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case of any indirect tax. This proposition
both in theory and practice has been de-
monstrated fully in  all underdeveloped
countries, and various economists of both
India as well as Latin America, which is
equally an underdeveloped country, are in
complete agreement with this kind of
analysis. Being a very able economist 1
would like the Finance Minister to en-
lighten people who are 1gnorant about the
subject as to how far in conditions of
monopoly in Indian cconomy, the direct
taxes are not shiftable and how the price
mechanism is not going to be affected not-
withstanding the fact that the Finance
Minister fervently hopes that the corporate
sector would learn its lessons and see that
it does not shift the tax burden on to the
consumer. A reading of the speech of the
Finance Minister goes to show that he is
quite conscious of the fact cf the shifting of
the tax burden and I hope he will explain
to us how the direct taxes would work
in conditions of monopoly and an inelastic
market.

Mr. Vice-Chairman, the next point I
would like to refer is that the role of the
public sector will have to be thoroughly
understood. The public sector including
the Railways have contributed so far
about Rs. 161 crores to the public ex-
chequer, and in the context of economic
democracy and socialism which have been
preached by Pandit Nehru and which we
are expected to follow the role of the
public sector cannot be minimised. It
must have a predominant role in the
context of economic development so as to
face any crisis which the private sector
may impose on the Indian people. The
role of the public sector must be such that
it must be able to deliver the goods com-
manding the heights of economy so as to
provide all the necessary prosperity to the
country. I might say in this context what
Gunnar Myrdal said in his book “Econo-
mic Theory and Underdeveloped Regions”.
It is not merely the economic fact that
counts. When we deal with questions of
economy and various policies in relation
to economic theory and practice, we will
have to think in terms of the various social
factors that go into the raking of equili-
brium or disequilibrium in a given situa-
tion. He said;
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“The notion that there arc certain ele-
ments of social reality which can be
characterised as “economic factors” and
that the theoretical analysis can be
rationally restricted to the interactions of
those factors constitutes another un-
realistic assumption. For it is precisely
in the realm of that large part of social
reality which is left outside the economic
analysis by the abstraction from the
“non-economic factors” that the equili-
brium assumption falls to the ground.
These non-economic factors cannot be
taken for given and static; when they
react, they normally do so in a dis-
equilibriating way.”

Mr. Vice-Chairman, we have seen the
contents of the Mahalanobis Committee
Report. No further evidence is necessary
to show that a certain amount of con-
centration beyond expectation has taken
place in the corporate sector, and the con-
clusions of the Mahalanobis Committee
Report are quite clear. What is it that
we have to learn from the Report of the
Mahalanobis Committee and the conclu-
sions drawn by him? Sir, what happens is,
in the wake of development of a country
where opportunities are provided to the
people in the process of this development,
there is a certain amount of exhiliration
created, and in the course of being attract-
ed by the exhiliration we are bound to
forget certain basic factors of life, and if
the present process of concentration as
explained by the Mahalanobis Report is
allowed to continue to grow unabated, then
we would reach a stage where the present
system of private ownership will certainly
come into conflict with our conception of
political democracy and economic demo-
cracy which have been so well advocated
by Pandit Nehru in his speeches and in his
writings. If that is the case, T would like
to know what steps should be taken by
the Government and what are the remedial
measures contemplated by them in order
to obviate the evil consequences that have
been exolained by the Mahalanobis Com-
mittee Report in relation to concentration
and monopoly.

Mr. Vice-Chairman, there 1s yet another
criticism that has been posed always. To
what extent the Government must partici-
pate in private enterprise? There are re-
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ferences in the Budget speech relating to
the Industrial Finance Corporation, the
Unit Trust of India and various other
financial institutions started and financed
by the Government of India. Always
there has been an argument whether it is
right for the Government to interfere with
the existing private industries and finance
them to a certain extent. There is an
opposition also to this point of view. What
exactly T would like to know is the answer
to the argument when it is advanced, It
is not a question of Government itnroguc-
ing its money into the private sector or a
particular company by way of buying
shares, equity shares or preference shares,
in the process of giving aid. What then
exactly is the objection? By way of giving
aid to the private industries without any
corresponding liability in relation to its
management, the Government finances
come to be controlled by a private agency
or enterprise for its benefit. It is pot
merely the question of income but the
financial and managerial control and the
consequent concentration of economic
power that would ensue thereby creating a
problem that will have to be faced by
economists who believe in socialism. This
aspect of the matter I would like the
Government to take into consideration and
see how this problem can be solved.

Budget

Mr. Vice-Chairman, the next aspect I
would like to deal with is agricultural pro-
duction. It does not need any argument
to state that agricultural production in this
country must be improved. We have gone
thtough a period of food crisis and day
in and day out we are speaking about
increasing our agricultural production and
the necessity for it. In this context I
would like the Government and the House
to remember that any planning in 1elation
to agricultural production must not be
viewed on regional considerations based
on political exigencies. [ do believe in
regional plarning as such but not in the
location of an industry or cxtra favour to
a particular region based on political exi-
gencies or political expediency and not
based on economic considerations. If that
is the type of planning that is to be con-
templated w executed, then it is going
to be only according to th=s saying “who-
ever cries more will get imore, whoever is
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silent will not get anything”. 'This is what
is happening in certain States. You might
be personally aware that there are any
number of projects in Andhra Pradesh
which have been technically approved, in
relation to technical feasibility and the
necessity according to the location as well
as the rules of planning in the national
interest. Certain projects which are still
incomplete, as the Nagarjunasaugar project
or the Tungabhadra Canal project or
other projects, are going through a pro-
cess of stagnation due to the differences bet-
ween the States of Mysore and Andhra
Pradesh. It is very unfortunate that cven
in matters where national interests are
involved, the small quarrels should come
in the way and these projects should be
stopped. Several lakhs of acres can be
immediately brought under cultivation pro-
vided these administrative bottlenecks are
removed. I am told that the matters have
been placed before the Central Govern-
ment for their adjudication and help in the
solution of these problems., [ hope that
they would take the necessary steps in the
direction of a solution of this problem
so that food production may become more
important than the border quarrel bet-
ween Mysore and Andhra Pradesh either
in regard to the sharing of water or in
regard to sharing of electricity, And
equally, electricity is one of the predomi-
nant necessities which can be considcred
as one of the important raw materials for
the process of production increcase. 1 am
told that there are many foreign exchange
bottlenecks in the case of the Lower Sileru
Project and the Upper Sileru Project in
spite of the fact that these projects have
in fact been approved by the Planning
Commission.

After all, economic progress does not
depend upon finances ounly. The financing
or the budgeting must be considered to be
a lubricant in economic planning, and it
is the human resources and the way
human beings act, which is more important
for the purpose of development of the
country than mere budget balancing itself.
Budgeting must act as a lubricant for faci-
litating development; budgeting itself will
not solve the problem unless the human
resources are mobilised and human action
is mobilised.
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i ma AREmw (99" )
IugaTEr wEIRd, UuF  fedrsme
T ow TQE AR ¥ qel R @ 9w
T fraaT g@T 1 Y S99 FF A1
fear | amgw S wEw, &
T "I ¥ AT ATH qEEd A
fufreex wrga = fagwa & =g o=
FCT =gAT § fF S AT 3@ AW
F1 ger  dfee faar § f5 s S
e 9w fFar § ag uF giwface qoe
g woEr # gwe g wfed ww
TE & T qfed fF I @ ase &
TR A FTAT @I | 90 U@L
ARTL & At ar & AT & fF awe
T gar & 7R F74TAE A FfE
T WA @ &F AT IS T R
feeft =Y w3 oram, et 7 g9 wT
o= fedt 71 oF ' O faerar §
o AEr Fwg & fF 3 & aste &
TR ¥ o AT Al wa g fwwr
qTH & a8 qeaT & 6 Fan Sy e
faorft, framgers @t faorht, @
wet faertt, stg gear fas, FEw
geqr  faom, @1 g SETE ¥ IH
g A Fgw T fraar g @A
o9 FT G AT fF A AR Wra-
aifgar & T EFEY & A
TEATET IAT AT @I g | T AR
¥ g ufme  warfer av adr g
St oF agg st wiwAee warfE ]
fora qF fame el & «The highest
taxed nation”. S= 3@ fra@ &
93 IS A go faar g saq arfaq
& orar § B fegeama & @sw saman
¢ dy g F waE @ty SaeEr
TF WU AT AEATE !

“In the book, ‘The Highest Taxed
Nation’, within the small compass of
93 pages, the author, Mr N A Palkhi-
vala, an acknowledged authority on the
subject, has sought to demonstrate that
India 1s “the lighest taxed nation” in the
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world Taxes are not popular in any
country, and there 1s no reason to think
that any Indian would be proud of the
dubious distinction of belonging to the
most taxed country But, knowing the
dire poverty in which the majority of
his countrymen live, he "vould be greatly
surprised at such a discovery, Mr Palkhi
vala has set out to admunister this shock
to im How does he do 1t

“First, as regards earned incomes of
individuals 1n India, he gives two tables
comparing the percentages of income
tax with those 1n advanced countries (the
UK, the USA, Canada and Japan) and
mm  developing countries (Pakistan,
Burma, Malaya and Brazil) for incomes
from Rs 10,000 to Rs 3,00,000 This
1s followed by a comparative table of the
rates of i1ncometax and wealth-tax 1n
countries which believe 1n an egahtarian
or a socialistic pattern of society On
the basis of these tables, he comes to
the concluston that our direct taxes on
indwviduals are the highest in the world
at the appropriate slabs, being cxcelled
by some brackets only by Ceylon An
individual 1s assessed at the rate of
88 12 per cent on his unearned 1ncome
above Rs 75,000 per annum and at the
rate of 82 5 per cent on his earned 1n
come above Rs 1 lakh In adaition,
there are wealthtax, which goes up to
25 per cent, and expenditurz-tax which
touches 20 per cent.”

a7 @ s minde gaofeEr @
Tr g e A § oA ag
g  9ear g 5 g fggam
¥ uF TaWies aefefes  few
oifgaws §  foaar a= F@@q
g1 SN aga e #4 fgrgem
F ) F R Afmar gl I T
aw & foay § -

“Income tax 1n India and abroad

1 There has been virtual stagnation
in the Indian capital mnarket during the
last two years or <o Knowledgeable
persons have attributed this to the high
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rates of direct taxation now prevailing in
India On personal 1ncomes exceeding
Rs 70,000 a year, the Income Tax and
Super Tax in India work out to 88 125
per cent, which 1s the maximum 1ate
At that level of income, as will be seen
from Tables I and 1I, the tax in the
Umted States 1s only 39 per cent Lven
in the Umted Kingdom 1t 1s only 69
per cent The maximum rate of tax 1s
attracted when the mmcome exceeds Rs
70,000 1n India, while 1t 1s approximately
Rs 95 lakhs in the United States, and
Rs 2 lakhs 1n the United Kingdom The
maximum rate 1itself 15 nnly 70 per cent
in the United States, 53 per cent 1n
West Germany, 65 per cent in Sweden,
67 per cent 1n Australia and 69 per cent
in France and Greece Only in the UK
1t 1s higher at 91} per cent, but the inci-
dence 1s considerably lightened by a
liberal system of allowances and reliefs
In Japan and Sweden the law provides a
ceiling of 80 per cent to the aggregate
direct taxatton In India, 1n addition to
the Income Tax there 1s also the Wealth
Tax, Expenditure Tax and Gift Tax, and
the combined 1incidence 1s such that
several assessees actually bear total taxa-
tion of more than 120 per cent of their
income.”

¥ gg a7 ST AN & fag s
¢ Y fiv fergeama & orex g w< wfus
GFA FWQ g AR FHASH T WhA
g

g & A T F AR ¥ oA
FgAT AE § 1 97 AY Ay w77
Y q9C § W9 TV S0 qear A,
9T gy faqan, aefed st faden
a1 #g all w@arr ¥ €Y guy 93 a1
T¢I g | 99 FTEIT FET & 5 asie
¥ g wfqar, wwer ok awfowd
¥ T w9 &€ fai &, a1 & oF agfea
FenAa & q@r fa faresaa & faaa
Tsfaad & ° A7 9egm aarar fr g
W § 5 38 997 g1 W § 509
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FIF 50 ATG AFMHEHER FRT | HT W
FEETAT F Ao {6 45 FUT AEET
g 2 N F 45 9@ Ay &7 AfTE
faar war & ) A ww agfesd F99
awr & 991 {5 ux afea & auz
aoe ¥ foadr &4 gm0 ar IEM
#zT {5 ow afea T a<" 10 av
12 ¥ 7 QfTw faa S =R
AIFFATR T A7 TG FaT g
7 ¥ g T @t A g,
AT AT AAT & | WX A 39 G
&1 F1F F2AT 8 91 TET agtera 7 w18
A fas faaw arar 78 § ) aghee
¥ 1 Fwamw foar mn § wawr @
AIT TG T 1647 1275 OF qrfee
qv T{T® AT =fey + oy Sy &Y
g & oF Figfas 1136 F4O9 TF
© UTT AT § | A1 51T /Y F#ETAT
ERVRCE TS B O v < i B RS A |
£ F1 ool foar #wie oF wge
¥ w07 9 WY BT | o9 AT & 5q
a7 &1 TR aqar iy f ag g
Tifas gom ? g4t ag & #F qer fF
TF gEfEA & T & W ¥ faaar
w1 93T 7 Y SEH Fg A omw
FT AMI 25 99 FT, FAfF TF I
FOT OF O qF 99a1 § | 39 aG@
q OF 93 7 7 97 &1 Oferw faar
% arq & a9 9N ag aaqran
e fFa & qifaw & W 9@ ww
Ay s % aore 7 wag g ¥ T
g ar 9 <fers faer waam & | W
frra & aofw & a9 amsfea & ag
far srdq @1 ag Ofww o aEfea
& qrar ¥ 37 1% & ag W agr faendt

gAragafaar s ey Az ¥
g faw fgar 741 § | w=q7T @l 45
FI[E ATATAT aTA T H 50 T797E AT
S AL TEAT F 1 AT I WA ATEH
q F=E FY AT 9@ [WH AR AAGL
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AT A qi7 @Y & | UF Jar ard 9]
WA § AT S TG ARAT @
gfgaar @1 & a1 SR Faw =), &
WA FT Fh T30 | 1 29 qE T 7
# @R A G w1 Qfaw fawar g

TFATES @ ¥ S Afas & agt
=i £ 7§ § f5 guv 3@ Ofaw
fear §, 8% uarfeas ag o wear
JEarg & 773 #03 v a1
TFATEN & THA gaT § A sy dferw
fear war § g faw 29, 5 qwEeT & E
ag faaar agr ? ag v fas mer @ e
¥ & To SuET 93aT §, a1 U9 w9
ot @ e fe fraar Ofas
X # wrfww w7 0% 2

9 ¥ Ay A o qrAe gafay
& #Fifw gl S 98 @R § a8
Fgal g I garer &t 99T § ag amfas
qed 77 Fore &, 4T & awe §, afEA
H wdat & fag wrd wiifawy 9@
frar qir &\ frr q%g & wgmE 13T
Y IRY g T AT IAT AT W g
Fagt foa wa g faemr ar g4t swa
ot Yt fad gy & 1 S g & g4y
FFur N 38 & § e WF &
froa qor fae o § 1 Iwaw & &+
W O F a § wiE wA TG A
T AT 9T FE gAY o Ady AT g
&, 39 o FIE TN W g A 0E
AN T gAAQ A 7 ANT ag gHAY o
foF mEAT ML} WIT g BT
W FL & ST 5qT AR SH Ad gy
&, SAW API &1 FolT® o7 1 55 fae)
TR ZF I § G & Ao aqrat
qv &% g # OF ATRUT HT 40 TG
TET FTH T3 & 1 AT 40 TFT [T FIA
F qrg S WEHT w9 {Sea1 7 gwar
¥ ? & SuE wafed w ) gg
41 | a1 S @Y dFw w9 gu § AR
a1 8% wwwr qqmn w7 sq ofade
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ATl #1 &7 U7 §, 7 fAeg T g
% f foaw 2909 agt @ g9 € saw
Ex A foreft gew ¥ Ad) § 1 AV g
R AL A fF wE awTe o @
T ag I T4 ¥ FHT  F0,
ot o § F1E 391 741 2% 1 98 I
& fr T 29 A9 AU T, W ga
arr @g S 353 @md T g, e
T QT 5 T 9go ¥ samar Agdr
i &1 faddr | ag wed g 7 39
fra <& 31 smaan § f5 s =g
qq1 @ {48 aEC S 38 FEAT 8
fremi ifg Aez T g, sgfra @@
GRS

7§ A% qrAY qg FEAT A1gar
2 fr gt wes W @ &, agt frew
faat wgi % uF a3 dvES ¥ greAw
TE G TR AR SEF qAfead gl
TF T AU A AR AI A GHIRAH
Y AR 39 g9 # S A AT
For fF9 | WA, ATEE ITET AEET,
§ ot woaT oF qFA fme W ara
@A AIEE g | a0 agw, 3Rk
S, § qEAT § OF gTeey feaT av
ug ATHT TFEET T ANST a8 AR H
gAT AT, IEH qAfeerd IR D
T FE) AT | IAHT FGA 7 g ghen
fear ar .

“Press Blamed for Language Riots.”
ot R ag wer

“Patna Feb. 20: Mrs. Indira Gandhi,
Union Minister for Information and
Broadcasting, said here today that much
of the bitterness in the language contro-
versy would have been avoided if the
Press would have told “undiluted” truth
about the language policy and exercised
restraint.”

EEAC RIS LR A R
# uF Said § #iT q@a § 0F @S
T L & 99wy ¥ ot fagwa
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[ S qTeTAw]
¥ gg #g AEaT g 5w A
FT 7T FYLE 7 7O fyenard w@a
qIAl X I(A &, AE Fal qF T=Ag
A § ! ag W qfer, &% 7
gg1 9 % fafaeed % #1909 g3 AR
FEM waar fFar 6 26 Swadr &
are fedt AN ERI T AEFATE H
TEATL ATl A JAETES & FER!
B fear | IaFt sTEeRds Agy B,
gasTEeres Br | fRY IEE 4 ¥
g1 g f5 aar angw A avewree fea
I ST Y S A9 e, Sar
fr SN arewre ffar o1 | fR g
AT WAT St q FrsEree fFur A%
JaFT AT I @ q F@AC A A
By, fog a3 { TuW 1ull § aEwne
foRaT 4T | SEF 91T F|4T g1 R FTHOS
T ¥ I FF W o fF o
fardt ¥ gz 1% aFfarT Wiy, A gEa
% g1, SUFT I fae § &% a7 | A
WY TUTAAETd & SRM 99 &1 o ey
E A= FA1 gAT fF TIeE gy Ak
g & e fafare 7 oF quw fan
R IEH] AT TG ATAT 7 TATAARTL
¥ o faar | SEF q@ agr W g
fe jqwerogn AT WA GRS A
gETRT fear o a8 W wEeETT AT
7 IR ¥ B9 @ gk sen
AT AT F F1E SrHTiETOl T8 H A
&g IR FEAH arfew foam, o 78 o
EATAARTY & BT, F1E JqH  STEeq I
Tgr fRar AT SRl ATsTEeEs &
®TT | X9 T@ETL AT FT T FGI
¥ 0 wEe BT A IAET § SR g
TIRG FATFAE | T 39 o o9
QAT YT HelT &Y &l g ) IR
gg1 ot fF gurdy awa R e feew
¥ F1% AFRIGRET TG AR g
gorred faeger &k aF & 59 @ &
Iy matw fear s wwar § fr oo
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T8 T AR qIEA AT AT
qige A FEEr #7 faar 1 st R v
qrfedt 3 =T @Y off, AT AT
3F 99 Y A, q T AR g ?
TEY qTH A9 7T § f Sy a9ra
¥ IqAT qraAe A1 8, foraer F araue
gt =g | {5 & 75 v awar @
g &1 f5 e fafreed oy F199 7
S 7y BT gAT A1 qAEET A1 X
f feet @y 1M, SEw FTHTS AT FT
RAT AT fogm a7 BN | ST ANAY
e faar @ gem | s wwET &
qarfa® ardy ag #Y T8 grn | F 3w
9g9 ¥ 7E ag WA fF ag &
q& ¥ Foa7 ITfEd a1 Ay ¥ I«
STfed, WL & O GA HGH AT
qMEAT  §, AREATET WERd, Y
¥ 9gar g 5 w0 wodr a9Tad ¥
A F IE FAW BT AART
F A aF | 9 @Iq T g ¢ 9
AT A W fFar, S99 a9 99
qge A T w|ear ¥ foar 9t fF ag
W}mﬂmwg,%fgﬁé%m
T oF ot F TAR ¥ g g

weare gAY oy e (d9e) ¢
7g 53 ¥ femrar ar fg=r & 7

ot s aregw o 9§ H fawr uv
AT AT AR AV A AT WA F F
| w1 @ i foar ar f5 @
T F TR ¥ g @ AR T O
FaT AEAr Y, a7 A 9T AT | g
STH AW AT ¥ W) genfim
¥ FFga T F uww LA IEy
FAHIT A A FY ®Ig FT AN A
A fAe agt atgardy weafer a
afr S gF A g aww, fa
A g e w3, w6
T® fogem A1 wow w3 XSGR
AR fegemm 7w won, feag
S O B 1 ot
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AR eI fFar 0 s M ew
T A9 § g1 @ qgw foamr 91
o 1, a1EE U nged, ¥ nro
T ¥ T TR FT ATAAT F7AT
wigar g fF ag S A waEm
gAY, ag WuT #Y AwE ¥ ARy
BT B | WWT 9INI F GEIATT F, AV
T W owElE A AR Y ¢ ORI
# ey Fgfeee ¥, o wAE
7o gy ¥ fr g g o gfew
LGSV 0 A 1) A - Ll
vy fregw fegam @
TIEET qeHuAT 37 FT a7, @Er
Wi dErEeE, W fEe S A
affee faw 77 & fggema o
T WG A gt o Ffae
AT gad | gEw fad § ey
qAAEET  HAT F1gar § Wi 6T gaH
Q9 9T HyT g 1 gEIC AT
g Aagy W FaAwAy w3,
wi f5 g “fergeama ergr 7 AT
¥ faar @

“Chinese Embassy helped Reds in
revolution Plan.”

oy T foraT ¥ ) wRENaTE
wiEgs , w98 oy 4 §, A% W3
foar §, w3 qms wmredr ¥ o
¥ Y qra § oy 3w § R o
wow ¥ et qo 97 quwa R g
T 20 EAX qIeAT WA C(ATET
oy vy HE< famr @, SEer
Wt g A g faawr ow
fyer so% w2 § @1 1 7¢ fgy-
W wrg uswfa ¥ 0 gar
ot ay few foemw WY qudfa §
fe agi 9 WA FEEEr  gHr
1t} WiEw A aEmE W @
§ ' oY o fafaeeT wRE  (Ew
. yiw sy § Wi fa W
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® UFETY g | W A ¥ € AT
9ge g1 IAF! A9 Fq A FH AT
wferwr 7@, @ W fgrgEm v
AFUT Q4T FEr gem, sar f& o§w
@ &1 XaTuag yura ywwam
qEar g fF maradr @ wm-
I HOHRT AU AL FATAG
oS AFAT TEET {1 IS &
g fF % smaed §—

“Chinese Embassy Plot the Biggest
Tenders to be invited shortly.

“Communist China proposes to com-
plete its unfinished Embassy building in
the heart of Diplomatic Enclave in New
Delhi.

“Tenders for work amounting to some
thing approximating Rs. 50 lakhs are
likely to be invited soon, it is learned.
Building work was suspended in fave of
the outraged Indian sentiment after their
attack in October 1962.... .”

oW aT 93+ & Jeg Jg & 1 ¥
frgar ferr @@ #T g ar g

“According to official sources, the plot
has been given to the Chinese on a 99-
year lease with a commated ground rent
of Rs. 12,26,800 for the first 30 years.
The rent is subject to revision after
every thirty years. [he Americans pay
for the same period Rs. 11.18,381 and
the Russians Rs. 8,73,240.

“The Chinese pay only Rs. 300 a
month extra for the extia SEVEN acres
of land they have in an area whers the
price of land is as high as Rs. 60C a
square yard or about Rs. 130 lakhs an
acre or Rs. 2 crores for "EVEN acres.”

-

ur 9g oF faferr w¥ ®7d W §
T AT @ qaX ¥ W wid 9
| ¥y G o § W
IFiA ST T AT FT N XL F
i fe, w0 aE wE o
@i A X war a1 fE o b fw
w v 0% Y ew afma wowe
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[t s arerar]
F FF TFT & AR TFE IRM
gatar AT AT AT gE A
g g A @ v oww o
% ¥ FEW, g T AW

)0z ST TR SEAR L AW
@ fF [T T W gEA
W R | (awm Wy )

g W fFl TvHe & U A &
grar g & "o mEe o
F g, #faaz @ R A faae
T q@ ¥ JI gl {5 awwE i 9%
wow a4 R Ew v e i A
& & g fond & SRaeng &1 9347 A8
9TgaT, WX #  Ud SMq HgAT Trgal
g fFagr oz fedl war & Hqanfoerr
Teq B @rdt a7 gwR anEw fafr-
wy &g 5 gw qfsq sagwamE
qEE A9 teERE faw g saer qu
FW a7 wfFwEar L,

off wgEit wa@ wwaE: (39
gew ) wfEw 9T F A F7 9@
At azrafwma g o

ot S ATAW : qaT AT 40
gfer 2, 5 g ando o #1 %3 f
g9 gre WA FT IT ar Ag =T
99 @ F & fawr %7,  Far fa
A F AR g 4 B ouwa
FTIT WL Ag w1 Ag st fw
fem wed faor ardt fa & war
o9 AT 97 | afe Ter w3 wgme
fLam 2 a9 & oifaw @
gar fadt F1 7@ foa v &

I, AEH Y AT qIET, § A3 wg
wyr fF wgrux 3z umiw
fear w1 5 wmr & mafaw
feq staTEReTs TeE A @ A fag @
IR G FW—3MT ITH Q71 a5
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I AF T aTa &7 AT GAr gii——
gl gax @9 7 wEw  fafaem
%t fagwa ¥ ag 1w FE A@AT
g fF g1 ag afeq ag® *t =@
TERE T FIAT 918 & F-T a8 AR
gadr aunm |y w1 W AT
fog qg | dagag 2fF 40 S
naife IR T FHAT  AFI
fear, afsaqgsq s g ¥
zawt  qER fpor @ fe AR E
qafesrs W1 32 Afwecr=w ¥ foa
< Sfime w1 famr & dr A &
fag oY FiymT  gwix fFar 5 )
I F AGSOEE & 20 FAHT A,
fefagz wrm arr §fgor & -
T AFW AT 1 @) R
g 4T | TE  FHEE W
AT F g afeq AgE A wwE
fazht faet Y fF A agm @
fie #71 STg &1 @1 # wRan
g fo sy o wiefem g, o dle
mie Fy foiid @, &l S Ffaee
Fr wrgfzr & 9 & ey, §w
fwet s dfwg AR T g7
FTT | =T TEATIE HIT ST AR
fag & fag wom G5l Fifag
W g a7 faefwmm &
waifers A FHOH gEIT wiRw )
1T FF I g 71 foemt g1 I
AAGIGE WEAT AR AQT ST &Y
[ FAET F HEd A7 AN H
@id & fAu, o AW @'l F fog,
3§ agd fyey 41, S Y SR g
faweft 2z gg Fiaw wEiT #%
fear e & warfeas WY WR
dqz FuatEE A7

FRIT AR fog  dogary
afFT 57 ag  wowa & ogre A
TEr Rt )
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o Sl e | laas 8
A ———

T ) Y s P

1o wsga oy AT F A
g | At @ W

sft @ MR ¢ AT TG
ared, § #vowy fagng ¥ ag 9@ w
FLATAENE 6 W g g !
¥y ek gra oo fww 5 oswar
qFa I, ®Y A HIT H RAAT TG FY
ST T O§ 1 wF g 9T afFeE
T -FG § 7 AN T F
WA A ag AT AW W Y I
greg Hwmar war g fF wm Az

wE 1 gNIE ¥y AT AW
AMGE HFIT @ 8| 7z faa-
fger A gH AT | dAT EW

qrF SifFeard & ST /1T @Fl g,
35T ATTAT  § AVPAT &1 F&T 0
g @ fex R wfwdt &%
T ! TTHRT WTITT g1 987 | §
qrAeAE A afa T3 26 7 § & anaar
g f& ag 3% 2, WO qATATETHE
F1 qrfeet o w1 wsn gy, Afwa
# a3 7r=9 & 9 wAT war g {w fom
T ATAT X G ft o, fo Ao
STEAT & gwet foam o, S99 g
dfeq ag% 7 &9 & Fgr a1 % ag gard
HIT H MT? I9 9T IR AT A
FAfHT ®) 7T wET § g a7 at
siefamrgr? g aea i fw
gL A IX JET AACATEARE qufer
O AU FHT FAH @ | v F wgAv
g § fo amgare sifet #

+[ ] Hindi transliteration.
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QY FAFT ST gART qoAT FI T
gl A1 SFT aIAT F1 (9 HIAC |

T, WX qIT T T E &, a2
wgl o W R R gR F o T
FT A § | wrEAg fafree wgg w
T ff S FTar o AW FX T IAHT
60 FIEGE! WETHE T@ T AT 40
FEET IF T G0 | § gHeEAr §
fir wraT &9 ® T@ qTOT &F 9gF FA
F1 forey ot g wifesiy & 9% saner
et grferdt FET F1T TR ATGATT
TEY T GEAT § FIH 3@ AG A
ITH WieaTed 3y & & &1er a7 o
TN G ST H A A HET
AT HIE A F AT, 60 GIEEr
A AT AT 4.0 BIFET TTTF T ST @7 |
ag T o9 Fa1 faw sty & |
g8 7 IAIT I IS0 HT 7L AT,
g F FAT ¥ qfen, a1 W g
fF 70 a9 ¥ IO A &
IR TGl FUAST FT FTAT &7 3T AT
&, a1 o 3z &8 fabaamgt | 6T o
TER A F qafeas TF AR 99
W g s a9 w0 T & @
SATET 7 AT I3 fFell & a9 g @@
fear iz a8 qfaw § fr gdR FA 1
waat fr | oF AR gfesr B ag o
TR AT UET ¥

qEr WER  fag duger
T T TR WTH SHEHIE, 8% | g
AT ST FT FY FF S FT 99T 790
fFofmat g O sa E g ? e
ot gfers & & fiy g § ar afas
% arg foor gr § 7

#ft ST AroEw oIy W gfew
Tt & SR qfed fF smar o e
ag W AT &Y AT T a9 W& |
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[t ser@ AverE]
o fFe qve 97 & a=man A g,
9% avay ¥ & FgA1 TEar g ¥ 9w
far gger, e g ¥ 0FA, @R
wearafag 3 & T A, I qaArfeaw
FgT AT a1 fF 379 gEABT F T 8,
g FHg & WY o w7 A g
#cq g1 F A1 TAF! & aar faar
T W AT 3T GTAT FT IS F997
ST T AT Ty FR W oA
qARE IAF FATC & | AT AT
HTEN, I WEAE F1 W ®SIE e
qray @A ARl § w3 oA
a2y & 1| o fadaT & Ay &
FeT LR T 18T § WX OF AEN"
®T [AT FFT AT ATET § | ¥ ©.
faqmel ¥ & v foam w0Tare
¥ ¥ frger 99 ®7 IR 8¢ AT AT
wqar age #< faar §, uw faAwm,
gy faqar, wEax § & @ S
®FT F AW &, AR G FQ FY A0
® A9 &, 98 IH | ARr E | a9
faqar ofemrer ¥ & o1 Sa7 famar
fegore ® 8, ofewmen A1 9X wwaAr
s @7 & W fgare w1 fadar qav
} % G R AW Y | T AE ¥ AR
w7 U, & fgAwr @ oMW ...

st wgity xaT Wi o g
fie qver Wy 3R mfas g9

ot W ATEw : dar Wt AR
faar 3, it fear & a8 %€ WrE | A9,
W’ A F1es @RI § 90 J TF 1T
RS TAAHE 7 WO #d § T for
T S aee @R ¥ fag gemdE
w ¥q WA R ...

wart i fag  dwgerd
AT grew, § amnr S & ¥
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7 W ATTAW ¢ WT AT T
& | & ag Fg wrear g f ag o AT
T 3% 78 § % mfag aw R §
% 3 37 gt & a= & i -
iF A yegdiTm F WARA JAIC S
g 2 | 9% THHEHT WX Jowaay fFaAr
aqr & ? S g fear fF 20
AT FT IMIET T JEET | 9ZSF IR
w9 fFar o7 f g7 50 @@ FY AToEt
TR FT @ | AR e aewT fggme
e, fer # Q@ wEE g, S
& g & ag ¥ qaman g, o (e
T ¥eweam & mfeay foady #37 §
IqY ITHT T WT9ET 9T 70 ATG €GAT
FENfragam g o K
oS #¥ @7 97 6 ag S W o
& g wwew! & auw ¥ fau §, fee g
#TT et } TOHt gy wa e, faw
&7 & 78 wyan uFest fran o & frag
FTHTT HT o 33777, 77 32T 74T & WEH
g1Y F RN, FIfE WL wige qar
fear a1 sua foU @ JaTaEr AT
afwar & s | ¥ T geRE A
g o9 g A ST XL L

waaarEas (o gwrewet wt)
T A T |
L I SR WV e
ol S W Lol s - 2 U
-l

[t wreger wolY : AT 2 & O
wTaT § 159 T forar g g w1 ]

IreNTw (o gewe ot wt) -

a4y, v A ) Fgeart § | dwq

T[] Mind1 transhiteration.
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Surt BIREN ROY(West Bengal): Mr.
Vice-Chairman, I think on a discussion of
this Finance Statement in this House we
are completely in an unreal atmosphere for
the fact that we can neither suggest a reduc-
tion nor even an increase in taxation and
not only that, even our prior discussion
in this House has been objected to in cer-
tain quarters. But this should be taken
at least in view by the Government that
unless this House has a prior discussion,
the Budget which will be discussed in the
Lok Sabha along with the Grants and so
on and they will come to a certain decision
and then if any discussion takes place after-
wards in this House it will be more and
more unreal. Already this is partly unreal
but this will be completely so and the
Members’ views will be practically neglect-
ed and they need not then speak at all.

That will be the state of affairs.
4 p.M. Therefore this Fouse should al-

ways have the priority in the
discussion of the Budget. Sir, we represent
the States and therefore, in the fitness of
things, we should rather bring up the pic-
ture of the States’ finances, as compared,
and as also allowed by the Centre over
here. That should be the position which
we must focus, because the Centre’s Budget

will be rather the subject of the Lok Sabha
Members.

Budget

Now with this all-India character the
first thing that strikes me in regard to my
State, practically the problem State in
India, and the problem city of Calcutta,
the latter so because Calcutta city and its
environs comprise practically 25 per cent
of the whole of the population of West
Bengal State today and there the problems
are mounting up so much that unless the
Centre comes to the help of the State with
a lot of finance, within the next decade
these will be so grave that neither the
Centre nor the State nor anybody there
then would be able to overcome. For the
very fact that this city and the port are
groaning under a heavy burden and also
because another port is needed to handle
the traffic, they have asked the Centre for
more help. Already the State is saddled
with a debt, in relation to the Central Gov-
ernment and the other central financing
institutions, to the extent of nearly Rs. 425
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crores, and to the public in West Bengal
to the extent of Rs. 64 crores. By the end
of March, 1965, this will amount to nearly
Rs. 500 crores. This will be the debt of
this one State alone, in spite of the fact
that from this very State nearly one-third
of the whole of India’s total collections of
income-tax and excise duty and foreign
exchange earnings accrue. Also the
Calcutta port itself is practically serving the
whole of eastern India up to eastern U.P,,
right up to Banaras, and it has got to be
developed and kept up. Not only that.
Today Calcutta and its environs also have
one-third of their population coming from
other States of India, not of Bengal, and
therefore one should see that West Bengal
18 more an Indian State and not just a
Bengalee State today. This is the picture,
and with this picture i view the Finance
Minister and the Finance Ministry should
be more and more helpful to the State
and see that its growth is maintained and
its problems solved.

[THe DEPUTY CHAIRMAN in the Chair)

The Finance Minister should be congra-
tulated only on two points, for his jug-
glery in making the Budget today not a
deficit one; it i just out of it. But he
has done one very zood thing and it is
that he has simplified the taxation struc-
ture; in means that for us the assessees and
even for the income-tax lawyers, the calcu-
lation work has been made very much
simpler. But there are still certain ano-
malies, which he has not removed. I do
not know why he did not. He has not
taken up and solved one problem, which
is a residue of the old trouble, which is
about the Compulsory Deposit. He has done
that up to Rs. 150; he should have takem
it away completely or arranged for its
adjustment In the payment of the futurs,
Annuity Deposit. It would have been se
much easier if it were done so. Other-
wise what would happen after five years or
ten years, nobody can say. One should
be very carcful to keep safe their pass-
books for the Compulsory Deposite made.
1 do not know how many people would
lose the pass-books and lose the money.

Now coming to the problem of helping
my State, the Centre might say that they
are ajso in debt. Yes, it is true, and
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we find that the internal liabilities are also
going up. From the Budget we find it
comes to a total of mearly Rs. 61850
crores, and in the same Budgct he assumes
a debt credit accruing from outside sources
of another Rs. 668:36 crores. Besides
this, we have already, as far as we can
find out from other papers, to repay within
the next ten years, 2485-6 million dollars
as principal, (roughbly Rs. 1200 crores)
and 1153-6 million dollars as inferest,
(roughly Rs. 460 crores), making a total
of 3639-2 million dollars. It is a very
big sum. Now the gquestion is: Are we
going to continue to live m this state of
affairs, where we have to go to beg and
borrow all the time? The Finance Minister
has suggested a certain new idea of course
and he has made room for the inflow of
private foreign investment into India,
because without capital we cannot develop,
our country cannot Jevelop further. Does
that mean also that gradually we will also
curtail all our loans and debts in future?
If that is so, then it is a better idea. I
that is not so, does it mean cnly this that
we shall take, for all time to come, more
"aid and more loans and at the same time
allow the fore'gn capital coming in to ke
away its profits ou: of India? Weli, thot
will be a dangerous state of affairs. It is
really regrettable that we go abroad for
Iuens and we 1ind that even smaller ccun-
tries like Denmark, Belgium, Czechoslo-
vakia and so on, countrics which are no
bigger than any Stale of India, are giving
us loans and help, and, as I said, it is
regrettable that we cannot develop and
live within our own iesources. The people
here are not so foolish. If our people, if
they are properly enthused, they can, with
some more technique and other things,
certainly they can take over many things
and do it. But then we have so much of
red tape and, I should say, so much of
control and, other restrictions that they
just cannot do it. We hove of course
democracy, but we have too much of con-
trol, which retards frccdom to develop.

Budget

Now coming next to the subject on
which I also want to speak-States’
finances—I may refer to the coming report
of the Finance Commission. Now the
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Finance Minister might reply and say that
he has pothing to do with the report or
with the decisions of the Finance Com-
mission. 1 will say that he can do a lot
there.  He can certainly influence it.
After all he is the chancellor of the ex-
chequer of India and he can suggest the
proper allocation to the States on the basis
of the revenues raised in each State. Now
we find that, gradually, although the yield
from the corporation tax has gone up from
Rs. 87 crores in 1955-56 to Rs. 386 crores
in this Budget, and the non-corporate
source of income-tax has gone up from
Rs. 131 crores in 1955-56 to Rs. 294
crores in this Budget, the States’ share has
not increased in this proportion, and I
do not think it is going to be raised even
in the coming Finance Commission report;
I think more and more will be retained
here at the Centre, Also in the matier of
the excise duties we find that whereas it
was levied only on 3 items in 1951-52, it
rose to cover 35 items in 1962-63 and yet
the payable divisible percentage was reduc-
ed from 40 per cent. to 20 per cent, and
from the divisible excise pool the State
of West Bengal, although a large sum by
way of excise duty was got from that
State, got only 5-07 per cent. of the
divisible sum, and from the actual figures
we find that this is only decreasing, not
increasing, whereas the Centre’s finances
are increasing. Now supposing the process
is reversed as in West Germany. There
the Federal Government does not take
away the whole income-tax or the excise
duty or any such thing and then distribute
it. There it is the States, it is the prero-
gative of the States; they realise all these
taxes and from the total collection, through
the agency of a Finance Commission or
by way of a percentage the Centre is
given the money——then in that case we do
no know what the position will be. Then
perhaps the States will not be in this
position of a beggar, or in the position of
being so much indebted to the Centre, and
perhaps the Centre may then be indebted
to the States. Then the thing will be in
the reverse gear. Certainly we cannot do
it, I agree, but then the revenues should
be distributed in such a way as is fair to
the States in proportion to the income got
therefrom. As I said, especially my State
is a problem State where one-third of the
population comes from all over India, and
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another 10 to 11 per cent are rcfugees from
Pakistan, and where all this population is
concentrated in a very very small area, in
the city of Calcutta and its environs which
we cannot build up, enlarge, to meet the
requirements of the people with our own
resources. The World Bank and others
are coming to the rescue a little bit, but it
is not much. This is a big centre and this
cosmopolitan area will perhaps grow into
something much bigger and in the future
it will add very much to the coffers of the
whole of India and bring a lot of more
money to India than it is doing now.
Therefore, it is important and very urgent
from this point of view that this city
should be helped.

Budget

Coming now to my subject of aviation,
a subject which perhaps nobody else will
speak on, I shall touch on it a little as
the time is short. I am very sorry to
state that even from 1962 to 1965 even
during this period we have not realised
that we should have a very big base from
which we can continue to recruit our pilots.
I have been stating in this House and also
in the Lok Sabha when I was there, that
during the period from 1928-29 to 1939-40,
even when the Britishers were here, we
trained more pilots for civil aviation than
we have been doing after attainment of
independence, from 1947-48 up till now.
What is this? Only five-six aero-clubs
were then active whereas five years ago
when we have nearly 15 we were promised
that there will be at least a doubling if not
a trebling of this figure. Today we have
only 18 flying clubs of which 6 are allow-
ed to train up airmen or pilots who can be
recruited into the Air Force. The Air
Force have their own colleges, of course,
and that is right. But we can in India, in
such a vast country, have at least a hundred
Flying and Gliding clubs and we can pro-
duce at least 2,000 to 3,000 civil pilots
per year from whom later on you can train
up men for the Air Force, the best of
them. I suggested, therefore, that in all
these fiying clubs persons between the ages
of 18 and 24 or 25 should be given
preference first and trained. Persons who
are more than 30 years, which means that
they cannot be later recruited into the
Air Force, should not be allowed prior
training or in any case given subsidy,
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because that money will be completely
wasted. If this money is saved and used
for reorientating our flying clubs’ training
and for giving more and more aid to these
persons in the age group between 18 and
25, then we can build up many more pilots
from whom our Air Force personnel could
be recruited.

We are not also having many tramned
engineers; nor are we thinking of the
future, -'of the sonic age. (Time beli
rings). Another five minutes, Madam, and
I will be finishing.

Tue DEPUTY CHAIRMAN: You have
taken over fifteen minutes.

Siirt BIREN ROY: Just five minutes
more. This is a subject, Madam, on which
nobody, perhaps, will be speaking. I shall
be as brief as possible. As far as air-
ports are concerned, we have only four air-
ports in India, Calcutta, Delhi, Bombay
and Madras. Within the next five years
when the sonic age will be ushered in, we
will see that except Bombay, which up till
now was the worst, because I agree that
the terminal building is the worst, the
others will be unsuitable. At Bombay the
jets (Sonic) will be coming from over the
sea and their boom will be over the sea
and nothing will worry anybody nor any-
thing damaged at Bombay and the people
will not be disturbed. But in Delhi and
Calcutta unless we have the aerodromes
further out in a distant area where there
are not so many of inhabited places, there
will be real difficulty, and you cannot gect
airports of this type to use these sonic
planes because of the blast and the {re-
quent sounds of the Sonic Booms. These
will not only disturb the people but even
your hospitals might have their windows
smashed out. But that is a thing which
our Civil Aviation Department is not yet
thinking of. In Madras also a new aero-
drome can now be built. That will be the
best way because from all the Southeast
Asian countriecs and also Australia and
even Japan, Sonic Jets will be able to fly
in over the sea and they will have the
advantage at Madras that their booms will
be over the sea. When the plane is near-
ing land the bang will be already over the
sea and nothing will be damaged because
while coming into the area from the
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stratosphere at about 80,000 ft. down to
30,000 ft. the bang occurs and the Jets
will then be some 50 miles away over the
sca. In Calcutta and Delhi from the city
proper, therefore, because of the Sonic
Boom trouble the aerodromes should be at
least some 30 miles away not near inhabit-
ed area. From these airports then heli-
copters or other small planes can take the
passengers into the city If this matter is
not thought of even from now, we shall
not be sooner in the Super Sonic age, al-
though we have booked planes for Air-
India already in the United States of
America as well as in France for both the
U.S. Supersonics and the Concords
respectively.

I stop here today, Madam, as you point
out I have far exceeded the time. Thank
you.

THe MINISTER orF PLANNING (Ssr:
B. R. BHAGAT): Madam Deputy Chair-
man, while listening to the debate one gets
the unmistakable feeling that this year's
Budget has been received with all round
satisfaction and therefore, the task for me
when intervening and replying to some of
the points is somewhat easier. If I may
add my own opinion to those already ex-
pressed here, I may say, Madam, that this
year’s Budget in many respects, is a land-
mark and it will set the pattern for at
least the Fourth Plan. I think the pro-
posals and the philosophy behind these pro-
posals should be reviewed in this respect.
Still there have been many, not many but
a few, I should say, doubting Thomases
of different varieties and they have tried
to express their doubts about some of the
proposals according to the colour of their
political and economic philosophies and 1
would like to deal with some of those
doubts. For example, it was said that
although the tax relief is all-round, it does
not go very deep in each item. Therefore
one may take it that though there is the
feeling of satisfaction that there has been
some relief all along the line, it does not
satisfy the various sectors, Those who
profess to speak for the common man say
that it does not benefit the common man,
and those who speak for the corporate sec-
tor and for the business group, say that
it does not go far enough to stimulate a
sense of security and a sense of enterprise
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among them. I think, Madam, this what I
call an angular view of these proposals,
which sees only through one aspect the
kaleidoscopic picture and I will try to put
before the House the integrated picture and
the background with which the Budget has
been framed. I think the House would
appreciate the courage and the boldness of
the Finance Minister when it realises in
what context he has come out with  his
proposals. Not only is it a complete break
from the past but it is something more.
Since independence we have soon the
economic spiral of taxation and the grow-
ing burden and rightly there was great
clamour for relief. Not only that but at
this particular juncture of our economy we
have to make big developmental outlays
and this year’s Plan outlay is much more
than in the last year. And rightly so
because the last year of the Third Plan
definitely sets the pattern, since it is the
base for the Fourth Plan and it has to
meantain the tempo of continued growth
and investment. Therefore on the one side
is the increase in development outlays and
added to it is the substantial defence ex-
penditure to which I am sure the House
will readily agree and then to provide the
right incentive for savings and investment
and secufe equity in the burden of taxation,
becomes p difficult task. Then we have the
other itefns of expenditure like rehabilita-
tion, infreasing expenditure on food
imports, [etc. All these add up to an
enormouy size and to attempt relief in this
context when all round there is a ten-
dency—npt merely tendency but actually
a built-in impetus—for expenditure to go
up, to bfing down expenditure to the
minimum| level necessary so that develop-
ment is pot affected, so that the security
of the cquntry is maintained, to see that
rehabilitation, food imports, etc. are taken
care of, ] think the House will appreciate,
is a diffiqult task and the Finance Minister
in attempting to present a Budget of this
type has|taken recourse to all the skill
that a human being can find.

Then it was asked by Members belong-
ing to a particular party that although this
year’s Budget is a surplus Budget, why it
was that the surplus was going to meet the
capital expenditure and they took resort to
the text-Hook concept, to the classical
orthodox |concept that revenue receipts
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should cover only revenue expenditure and
that capital outlays should be met by
borrowing. I think this House will realise
that any developing country will reject this
eoncept outright however forcibly it may
be propounded, from whatever high quar-
ters it may Le propounded. It has to be
rejected outright because in the conditions
of life in India where the country is
developing the Budget is the instrument of
a developing or a dynamic economy. The
eoncept of balanced Budget does not
mean that revenue receipts should be used
only to meet revenue expenditure. The
Budget is an instrument for promoting
savings; it is an instrument for generating
growth; it is an instrument for stepping
up investments and therefore we have to
visualise the iole of the Budget in this con-
text. If you accept this philosophy of the
Budget 1 think the purport of the main
proposals outlined by the Finance Minister
will become clear.

Budgat

' Now, take the question of relief. Tt was
said that though it was all-round relief,
it did not go very deep. In one word
this can be explained by saying that in the
very nature of things relief cannot be all
round, it canuot to be relief for all. Relief
in an economy as it is at present can
only be a sclective relief, the idea being
to give relief to the common man, to the
person who needs it most. Secondly we
should give relief to the corporate sector
so that we help it to grow and produce
more, to save and invest more. That is
the object of relief, not that a particular
tax should be brought down to a particular
fevel or a particular concession should be
extended to particular sections and so on.
Whether it 1s in the corporate sector,
whether it is in the field of personal in-
comes, whether it is in the field of indirect
taxation, relicf has to be guided by certain
considerations. Firstly, the total effect of
the relief should be anti-inflation so that
it must promote more savings. Secondly
it must help the people who need it

most. Thirdly it should be conducive
according to the requirements of the
plan for giowth and investment. If

you judge it in the context of these con-
siderations you will find there can be no
justifiable criticism. I do not want to go
into details but take for instance some of
the indirect taxes. The complaint made
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about relief in this field was that it was
not wider spread. Certainly those items
have been taken which go to the help of
the common man, For instance, take the
tax relief relating to cotton cloth and vege-
table products. Although the cotton prices
have increased the reduction in excise duty
by 50 per cent. is expected to result in a
fall in cloth prices by about 5§ per cent.
In the case of the vegetable products an
examination of the market prices will
reveal the position. There has been a fall
in prices of certain brands of vegetable
products, For instance, the Ganesh brand
has come down from Rs. 3'38 to 3-22 per
kilo; Lotus brand from 3-40 to 3-26 per
kilo and similarly other varieties such as
Dalda have also gone down. Similarly the
prices of bicycle, bicycle parts have come
down. Here also, as you know the Finance
Minister has taken powers. He has said
that all this is being done by notification so
that if the concessions are not passed on
to the consumers, he can always re-impose
them. That way he can see that the bene-
fit is not appropriated by the middle man
or the producer.

It was also said that while some relief
had been given in some excise duties,
there have been further excises added on.
Again this also fits in with the philosophy
of the Budget because in those cases of
copper, steel products, etc. the margin of
profit is very large. Either the goods are
scarce or between the landed price and the
market price there is a big margin and the
idea of these duties is to take away that
margin of profit from the middle men.
Therefore these levies are well concelved.

In the corporate sector, the complaint by
Shri Dhyabhai Patel is that it does not
help and that the capital market has come
down. I think some time ago the Finance
Minister said that the capital market is not
a barometer of the economic health of the
country. The indicators of the economic
health and stability of the country are
entirely different things like production,
employment, etc. and not the capital mar-
ket because it can always be manipulated
to suit the advantage of certain big mani-
pulators who can control the market.
Time after time it has been proved that it
is all manipulation and therefore to say
that the capital market has come down



3509 Budget

[Shri B. R. Bhagat.]

and therefore the relief has not been help-
ful is not a very sound argument. Relief
in this sector is actually and primarily
meant to promote savings and investment
and to generate extra output. It is not
meant to be used up for expenditure for
increasing consumption.  Therefore the
clamour for the removal of the dividend
tax cannot, 1 think, be justified in the
present context because the purpose of the
dividend tax is to discourage the frittering
away of the corporate profits for current
dividend distribution and encourage the
ploughing back of the profits for expansion
of the business. It would be perfectly
legitimate for the companies to avoid the
burden of dividend tax by restraining the
appropriatiory of profits for distribution
of dividends. Therefore the Finance
Minister las not only been judici-
ous but he hiis kept in mind the whole pic-
ture of the <conomy, and that is why he
has provided a ceiling of 70 per cent. for
the cumulatire burden of dividend tax,
income-tax and sur-tax. All this leads to
the same point that whatever is done, it
must promot: growth, it must allow for
expansion, it must help more production.
I do not want to enumerate in detail the
other reliefs which have been given with
the same purpose in view.

Then I come to personal incomes and
there is much greater satisfaction in the
House and outside about the relief given.
It is true that at the lower income level any
reduction in tax will lead to more con-
sumption but that is reasonable at that level,
When he has given the tax credit or the
provision of unit trust or small savings
facilities, the idea is that whichever be the
income group, if they have anything to
save, all the facilities and all the incentives
have been provided. So, there also the
decreased burden of taxation must be
reflected in savings. If it is not, to that
extent the economy will not progress and
that is why, along with that, he has provid-
ed all the avenues and institutional arrange-
ments which will look after the small
savings. It is from that point of view that
the tax reliel on personal income should
be viewed. ‘l'herefore, T underline it again
that the philasophy of these concessions is
not to inciiuse consumption.  Certainly
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not. 1t is selective, because the idea is to
promote savings., At the present stage of
Jevelopment, when the utmost attention
must be given to the promotion of savings
and also to the growth of the priority
sectors, tax concessions have to be devised
for this specific purpose. We are not yet
at that fgrtunate stage, I repeat it again—
because it has been said that there should
be an all round decrease, a blanket de-
crease in|rates—in our development when
a general reduction in taxes can be afford-
ed by thg community.

A\

Then, again, it is how you look at these
things. Some people say that we have
never had such a lower rate of taxation as
it is today, because the tax ceiling has come
down. The others say that we are the
highest taxed country in the world. This,
again, is a misconception and it depends
on how you look at it. It is true and the
Finance Minister himself has said it, that as
the economy grows, the revenue receipts
are growing, and this has set the pattern
for the future, at least for the Fourth Plan
according to me. Revenue receipts are
going up as a result of tightening up
measures against tax evasion. Naturally
there is growth in revenue. The income
goes up. When the rate of growth is there,
certainly it will create a climate for a
judicious rate of taxation. Even at the
present stage, as I said, it depends on how
you look at the tax structure. If I may
say so with all respect, those who advance
this point of view that we are still the
highest taxed country in the world, should
not forget that the total tax burden is by
no means excessive, having regard to the
productive uses to which a substantial part
of the tax proceeds are put. They are all
going to serve the Plan interests, to serve
the needs of investments for productive
purposes. Even today tax receipts account
for 13 to 14 per cent. of the national in-
come. In many developed countries this
proportion is higher, amounting to as
much as 25 to 35 per cent.—in a developed
economy. In developing countries the
proportion'is naturally lower. But in some
of these countries also, the share of taxa-
tion in national income is higher than in
India.
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Then, it is not only by taxation that we
can raise resources. This point was made
by some hon. Members that we have to
promote the efficiency of administration
and bring down expenditure. They have
stressed considerably on holding down non-
Plan expenditure. We have been em-
phasising time and again and the Finance
Minister is doing his level best to restrict
expenditure to the minimum necessary and
particularly he is very severe on non-Plan
expenditure. But there are certain types
of non-Plan expenditure today which are
not only necessary but also desirable. For
example, no hon. Member will disagree
that adequate provision must be made for

defence. It is a non-Plan expenditure, but
it has to be met. Then, there is rehabilita-
tion.

In the context of the new refugees
who have come from East Pakistan, it
has to be adequately met. Then, we have
further to remember that the distinction
between Plan and non-Plan expenditure is
to a degree conventional. A considerable
portion of the non-Plan expenditure is on
certain services. For example, the debt
service charges are increasing, mounting up.
That is inevitably linked up with our loans
which flowed to meet development pro-
grammes. As the loans are going up, the
interest is going up. Therefore, if you see
in concrete terms, the Budget for the
coming year, provides for an increase of
Rs. 179 crores in revenue expenditure.
Let us analyse it. Forty-seven per cent. of
this is on account of defence, debt service
charges, share of States in Union Excises
and Statutary grants to the States. Of the
balance of Rs. 94 crores 60 per cent. is
for developmental services. Then comes
the non-developmental expenditure which
is nearly Rs. 35 crores. Of this Rs. 35
crores, you will see that a large part of it
is for subsidising the large-scale distribu-
tion of foodgrains. This year, the distri-
bution of foodgrains has been very large,
much more than in previous years. As a
Budget arrangement we have to write it
back over a period of ten years. The
expenses in connection with foodgrains
distribution through fair price shops and
others have been very large this year, We
have to take a larger amount into account,
The balance which is left is only Rs. 20
crores. I think, Rs. 20 crores is a very
small proportion of the net increase in
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revenue  expenditure. Therefore, while
completely agreeing with the need to hold
down non-Plan expenditure, hon. Members
would refresh their memory when 1 say
that in the Fourth Plan Memorandum we
have emphasised the need for it. We have
stressed the need, as it were by various
devices, to keep this figure down, so that
it means a lower increase in figure of non-
Plan expenditure.

Similarly, a point was made about the

under-estimation of revenue receipts. Why
is it that revenue receipts were under-
estimated? I agree that to a degree

receipts in the past have been higher than
estimated. * This has been the result partly
of improvement in the tax collection,
which hon. Members will welcome. This
was not taken into account, the result of
improved tax collection. Even if receipts
had been accurately estimated, it does not
follow that tax collection efforts should
have been less. We have had substantial
overall deficits and the coming Budget will
be, for the first time after a long period,
one in which a surplus is visuvalised. In
the Budget for the coming year specific
credit has been taken this time for further
improvement in tax collection. In the
estimate for next year, a fair picture can
be expected to be realised because we have
taken into account the various other
measures, including the improvement of
tax collection. For example, although the
tax relief total is Rs. 72 crores—of which
Rs. 29 crores is taken on excise duties—
Rs. 41 crores is the net. The financial
estimate shows only Rs. 6-:38 crores exclud-
ing the reduction of Rs. 5 crores in States’
share of excise duties, because we have
taken Rs. 30 crores by way of improve-
ment in tax collection, more revenue due
to that. Therefore, a precise or a fair
estimate is this time attempted of the pro-
jection and forecast of revenue.

Now, I will come to two frontal attacks
that have been made on this Budget by
the hon. Member sitting opposite,
Mr. Mukut Behari Lal. He asked a perti-
nent question: If this is the picture, how
are you going to raise Rs. 3,000/- crores of
additional resources? And he painted a
picture saying that either it is not possible
or if it is possible . . .

IS



3513

Pror. M. B. LAL: If you will allow
me to make a correction, I did not say
«hat.  In the Fourth Five Year Plan they
did take into account the extra taxation
that they wished to impose and even after
taking into account the extra income from
extra taxation and the external aid, they
lelt that there would be a gap of Rs. 3,000
crores. If we are not going to have in-
tflation or deficit financing, how are we
soing to meet these Rs. 3000 crores gap?

Budget

Surt B R« BHAGAT: The hon.
Member has not said it differently, althoush
he has put it in different words. He has
asked how Rs. 3000 crores of resources
wre proposed to be met if deficit financing
is not resorted to. He then went on to
say that if it is to be by more taxation,
there should be no burden on the people.
[ want to deal with it in a particular way
because the picture is not clear and the
Resources Committee is going into it, and
[ think the Finance Minister at a subse-
quent stage will deal with it in great detail
when a clear picture emerges. Buot since
he has made the point and expressed doubt
on the basic thing T am going to say it in
general terms. About the picture in  the
Fourth Plan regarding the resources, T
would say straightway that it is the preli-
minary memorandum which has emphasiz-
ed this point very clearly that no large-
scale resort to deficit financing should bhe
had for meetinz plan outlay.

Pror M. B. LAL: T wanted to know
whether the Rs. 3000 crores would bhe
regarded as deficit financing or not

Snurt B. R. BHAGAT: Therefore, for
casuring this a careful view has to be taken
hv the Planning Commission on the pros-
pects and policy for resources mobilisation.
These measures relatc to avoidance of
wasteful expenditure in regard to both
consumption and investment. That is what
[ <aid earlier. Tt is also important that
such expenditure in the non-plan projects
and in the public sector enterprises has to
be reduced, so that it means additional
resources mobilisation. Then there shou!d
be tightening of the administration to
reduce tax evasion and rationalisation of
practice and procedure for quick realisa-
tion of output from past investment. One
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of the defects in the Third Plan, according
to me one of the maladies, is that all
projects started bearing fruit much later
than what we envisaged. and we are not
able to take advantage of it in the fourth
or the fifth year of the Third Plan, but we
will take advantage of it in the first or the
second year of the Fourth Plan. But based
on our experience and various other techni-
cal and scientific innovations. we have to
improve our functioning in this respect so
that realisation from these sectors improves.
Already in this respect I must say that
this year they provide Rs. 160 crores from
the public enterprises—the Railways, the
Hindustan Steel, the Posts and Telegraphs,
and others. It is in the Budget itself, Tt
is Rs. 45 crores more than last year. Due
to better functioning, the yielding of greater
resources is being realised. Had it been
realised a year ahead, to that extent our
position would have been better. But T
hope that in the Fourth Plan period this
process of better functioning and greater
vield from these enterprises will increase.
as it the tendency this year. All these
considerations have been borne in mind in
framing this Budget.

I have already referred to the contribu-
tion that better tax administration and
greater economy in expenditure are expect-
ed to make in the coming ycar. Quite
obviously these measures are bound to have
a favourable effect on the conservation of
resources throughout the Fourth Plan, It
is not as if all these Rs. 3000 crores will
comc by way of taxes. For the first three
vears of the Plan the growth rate has been
slow primarily because the agricultural sec-
tor did not produce tfie required result.
But one nced not become unduly pessimis-
tic.  Already this year the agricultural
sector is likely to show a growth of 7
per cent. and if you take a closer view, at
the end of the Third Plan T think the
overall growth would be even more. At
one time, a year ago we thought that the
picture was darker. Today the picture is
not that much dark. T think we will end
up with anything between 23 and 24 per
cent. growth over the Third Plan period.
Similarly, as an administration. as a com-
munity. as public leaders, if we Improve
our efficiency—and we have to improve it,
the tendency is already there in all sectors—
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if we do that, I think there is no ground
tor pessimism, which has been generated
by stagnation in agricultural output
specially experienced in the initial years of
the Third Plan, to be there in the carly

years of the Fourth Plan or throughout
the Fourth Plan. I think we are making
all out cfforts already and agricultural

planning is being improved, its implementa-
tion down to the field level. The Food
Minister is trying to do his level best so
that the return from agriculture improves.
On the basis of the physical in-puts in
agriculture T think the § per cent. average
rute of growth that we expect in the Fourth
Plan will be realised together with self-
reliance in the economy as a result of
diversifying and improvement of the indus-
trial sector; both have to go together, and
we arc taking positive steps in implementa-
tion and administration of these public
sector projects and also with regard to the
investment programme to be planned ahead,
so that not only in the early years of the
Fourth Plan but also in the later years
of the Fourth Plan the return from Invest-
ment is realised according to the picture
we envisage. 1 think with the rate of
crowth that we have envisaged in the
Fourth Plan, for which we are taking all
the precautions regarding planning and
implementation, raising additional Rs. 3000
crores of resources will not be a difficult
task to achieve. It will be achieved and T
think there should not be any pessimism
in that respect. That is my answer to
Prof. Lal.

Then he said that this is not a socialist
Budget. T do not know if he has any
textbook picture of socialism in his mind.

Pror. M. B. LAL: T want a states-
man's picture that you can represent.

Suri B. R. BHAGAT: I listcned to
the hon. Member patiently and T am trying
to answer him by facts and figures. T
think this Budget, as T said, is not only
prepared in the context of the last year
of the Third Plan but also keeping the
Fourth Plan in mind. What is the picture
of the Fourth Plan? Can there be any
socialism without stepping up the rate of
arowth? Because, along with the rate of
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growth cverything else will come. As I
said, we have laid special emphasis on the
agticultural sector, and what does that
mean?  That means that the weaker sec-
tions. the poorer sections. the sections
which™ are comparatively less affluent will
improve if the agricultural sector grows.
For that we have to achieve a rapid
development of the agricultural sector. It
is for that purpose that the Fourth Plan
strategy is built around an agricultural
progiamme of increasing production by 5
per cent, per year on an average. Much of
this large increase in output in the agricul-
tural sector will be reflected in the supplies
of essential consumer articles like food-
erains. subsidiary foods, oilseeds, and so
on. Then there are other measures which
include pricing. The House knows that
we have taken steps to give incentive price
to the agriculturist; then rural electrification
on a large scale; then the agro-industrial
complexes and the processed food indus-
tries. All this will not only provide the
stimulant for thc growth of resources of
the rural sector but also will take care of
the large mass of the people. Diversifica-
tion of the economy in the industrial sec-
tor will increase the employment content.
Therefore, we have a picture of the Fourth
Plan in which not only we are trying to go
towards developing the economy on a self-
reliant basis but to have an affluent agricul-
ture and to take care of at least the new
labour force in the economy of 23 million
people, so that employment and genera-
tion of income at such levels and the
development of a dominating public sector
can take place. These afe the patterns
and the pillars of the socialist society that
we expect to have and we are trying to do
it. TIn the last year of the Third Plan,
with a picture of the Fourth Plan, this
Budget is trying to achieve it. Tn respect
of each item it is trying to promote savings
and investment, to improve the rate of
growth and to mobilise the resources, so
that a self-reliant economy may grow.
And this is the picture of socialism that
we have before us. If that is not socialism,
T do not know what sort of social-
ism

Pror. M. B. LAL: This is not socialism,
whatever else it may be.

-~
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SHR1 B. R BHAGAT: Well, he must
have read a book written by somebody
thirty years ago . . .

Budget

Pror. M. B. LAL: I have been study-
ing socialism for thirty-five years.

SHrR1 B. R. BHAGAT: Socialism as an
ordinary, poor farmer or as a poor, land-
less farmer sees it—that is the socialism
that we are trying to promote.

With these words, Madam, I sit down.

Tue DEPUTY CHAIRMAN: I have a
very long list of Members who want to
speak. Would you desire that the House
sits up to 5.30 p.M.?

SeveraL HoN. MEMBERS: No. no.

SHrRi M. M. SUR  (West Bengal):
Madam, the Budget is & big subject and
the time allotted is very little. So, I can
deal with a small portion of it. First of
all, I shall deal with the rehabilitation of
our unfortunate brothers and sisters who
are coming from East Pakistan and also
with the wild allegations made by the
hon. Shri Bhupesh Gupta on the floor of
the House about some funds being utilised
in West Bengal. There were three Funds
that he mentioned. One is Dr. B. C. Roy
Memorial Fund. That was opened after
his death. He has mentioned Rs. 46 lakhs
as having been collected but it is over
Rs. 54 lakhs that have been in fact col-
lected. The land has been acquired, the
plan has been made and the house is under
construction. It will take some time to be
finished, and I can assure Shri Bhupesh
Gupta that not even a single naya Paisa
of that Fund is being utilised by the West
Bengal Congress. There is a body of
administrators and the accounts are audited
by a firm of chartered accountants, Messrs.
G. Basu and Company. If he cares to
find out, he will see how the money is
being utilised.

He has mentioned about another Fund,
the West Bengal Flood Relief Fund. He
has mentioned the sum of Rs. 25 lakhs.
I happened to be the Treasurer of that
Fund. It was not Rs. 25 lakhs, but it was
Rs. 14 lakhs that was collected. The Fund,
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after the collections were made, was made
over to different charitable organisations
or social organisations which were engaged
in relief work. Schemes were drawn up.
They were asked to submit their schemes.
The schemes were scrutinised and the
funds were allotted according to their
requirements, Certain sums were left.
And it was found that after the Bengal
floods there were seven flood-affected dis-
tricts from which applications came for
educational help, from students who wanted
help for buying books and for paying their
school fees. So, it was decided that the
Fund be allotted to the new West Bengal
Welfare Board. It was not given to
Shri Atulya Ghosh as was mentioned by
Shri Bhupesh Gupta bit it was given over
to the new West Bengal Welfare Board and
that Board opened study centres and
libraries in the seven flood-affected dis-
tricts,. The Fund was utilised for buying
books, for opening libraries and for the
purchase of chairs and tables, etc. which
were necessary and also for giving two
tiffins a day for the students who were
affected by the floods.

He has also mentioned about the Assam
Relief Fund., The Assam Relief Fund, as
you are aware, was started for the benefit
of about 50,000 or 60,000 Bengali-speaking
people who came from Assam to North
Bengal. At that time, Shri Vijayananda
Chatterjee, who is a very prominent social
worker, was doing some relief work in
North Bengal along with a large number
of volunteers,. And Dr. B. C. Roy
requested him to do relief work in Alipur
Duar and Cooch Behar areas. I do not
remember exactly the amount that was
given or the number of cheques, but a
good amount was given to him because of
his ability, his leadership and the way in
which he was managing the affairs. In
every case when the funds were allotted,
the schemes were drawn up, the accounts
were checked and funds were made avail-
able time after time according to their
necessity. So, there is nothing of the kind
that Shri Bhupesh Gupta mentioned, about
the funds going to the West Bengal Pradesh
Congress Committee. No funds have
gone to them. It happens that some of
the organisers of the West Bengal Con-
gress Committee are also good social work-
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ers and therefore whatever funds are given
to them, they take them. 10 say that they
have gone to the West Bengal Pradesh
Congress Committee, is not true,

Budget

In the case of the Assam Relief Fund,
the present Chief Minwster, Shi: 2. C. Sen,
aoticed that there were some discrepancies
«nd he lumself, on his own accord, put
those matters before the police investiga-
tion o.icers, and they have found out that
certain discrepancies have taken place.
They have prosecuted one of the Deputy
Ministers  Since that matter is swb iud.ce,
1 should not speak about that. They are
always alert. Especially in regard to funds
of this kind, Government is alert and sees
that they are proper'v utilised  Otherwise,
Shri P. C Sen, as eatly as three or four
years ago. would not have taken the initia-
tive of biinging the discrepancies to the
notice of the police nd of causing the
prosecution of a Deputy Minister,

SRt AWADHESHWAR  PRASAD
SINHA (PRihar): Ahovt th» stalls at Durga-
pur also you can say.

SHRI M M SUR About the stalls at
Durgapur? At the time of Kalyani we
were the first to mvite the different Minis-
tries to let the people know what they
proposed to do about the Plans That was
in the planning stage, it was in 1953, We
asked the different Ministries to show the
people about the Plan Thev had invested
in money somewhere about Rs. 2,000
crores We had invited the different
Ministries, particularly the big Ministries,
and 1nstitutions like the Hindustan Steel
and others who had invested Rs, 600
crores We have the larcest gathering of
MLAs and MPs from all over India; no
other political organisation can collect so
many MLAs and MPs as we can at the
time of the Congress Session

Surt  AWADHESHWAR
SINHA: General public also.

PRASAD

SHRI M M. SUR- If we have an exhibi-
tion in Calcutta or in Bombay, it is only
the local people who will come there, but
not people from all over India. But here,
in the Congress Session, you get lakhs of
people from all over India. Therefore,
this is an occasion in which we can show
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the MLAs and the MPs and the people of
different States about our Plans. It s
perhaps the cheapest form of advertise-
ment, the cheapest form of letting the
people know what is happening in the
country. That s why the West Bengal
Pradesh Congress Committee utilised this
occasion and organised a big exhibition.
Not only the Defence Ministry, but Messrs.
Jessops and Co. and other organisaiions
also took part in it. In fact, we were
short of space. There were so many
many people coming to participate in *h-»
exhibition that we were not able to p13-
vide them with space. Allegations were
made about the rents charged. But ¥
have been Chairman of the 1l.lyond
Exhibition and dlso of the Durgapur
Exhibition Commuttees. And if you
compare the table of prices, you will find
that there was no discrepancy; in fact, we
were charging the stalls at Durgapur less
than what we did there. Perhaps, the
Minister will put the position before the

House About rehabilitation we
5 pM. have displaced persons who
came in 1947 and  dis-

placed persons who are coming even now,
The residual problem in West Bengal was
finalised in consultation with the Govern-
ment of West Bengal in 1961, It was
estunated that Rs 22 crores would be
required to complete the work as explained
in the latter part of this letter.

The annual report of the Ministry of
Works, Housing and Rehabilitation for the
year 1963-64 says that schemes to the
extent of Rs 8 crores have already been
sanctioned. That means that by 1963-64
schemes to the extent of Rs. 8 crores out
of Rs. 22 crores in all were sanctioned.
And it was noted that the remaining
schemes would be formulated by the State
Government during the next two years and
sanctions issued, My point is this that
while Rs. 22 crores were sanctioned, only
Rs. 8 crores have been spent and Rs. 14
crores still remain to be spent When
schemes are spent by the West Bengal Gov-
ernment, they are not being properly look-
ed after.

T have got here with me a letter signed
by ten M Ps including Shri Surendra
Mohan Ghose, Shri A. C. Guha, Shri
Tridib Kumar Chaudhuri, saying that 13
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schemes were recommended by the Edu-
cation Minister of WesteBengal Govern-
ment to the Rehabilitation Minister for
sanction of funds for enlargement of
schools and hospitals, for libraries and
other things, for giving better education to
the displaced persons who are already
there since 1947-48. No sanction has yet
been obtained.

Budget

Similarly grant is to be given for
hospitals where there are over 50 per cent
refugee patients. The West Bengal Gov-
ernment asked for grant but it is not being
given. This year we find that the question
of rehabilitation of partially displaced
persons has been completely omitted.
When it was passed by Parliament that a
sum of Rs. 22 crores will be spent for
rehabilitation of these partially displaced
persons, only Rs. 8 crores have been
utilised for the purpose. I should like to
know why the remaining sum of Rs. 14
crores should not be given to the Govern-
ment of West Bengal readily so that these
persons who are already there are properly
rehabilitated. And what is the result?
These partially rehabilitated people are dis-
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satisfied and the Opposition is utilising
them for propaganda purposes. These

people are even taking law and order intc
their own hands. Big demonstrations are
taking place. When this amount has
already been sanctioned, when the ques
tion has already been decided at the Chiel
Ministers’ Conference, there is no reason
why the balance of Rs. 14 crores is also
not sanctioned for the purpose. 1 request
the hon. Finance Minister to see that these
funds are readily given to the West Bengal
Government. The scheme has already
been recommended by the Ministries of
Education and Health.

Tue DEPUTY CHAIRMAN: Your
time is nearly over. Two minutes more.

Surr M. M. SUR: I have nothing more
to say.

Tue DEPUTY CHAIRMAN: The House
stands adjourned till 11 A.M. tomorrow.

The House then adjourned at
four minutes past five of the
clock till eleven of the clock on
Tuesday, the 16th March, 196S.



